19th February, 1925

THE

1FGISLATIVE ASSEMBLY DEBATES

(Official Report)

SECOND SESSION

f
OF THE

SECOND LEGISLATIVE ASSEMBLY, 1925

SIMLA
GOVERNMENT OF INDIA PRESS
1925



CONTENTS.

VoLuME V, Pugr_ Il—lst_k Fcbruary, 19250 6th March, 1985, < -

Pacss.
Monday, 16th rebruary, 1826— *
‘Questions and Answers . ... 1051-88
Unstarred Questions and Ans\urs o 1088.90
Demands for Grants—Suggested form of Amendments s 1091-93
Demands for Supplementary Grants ... 1003-1108
Election of Panels for Standing Committees ... 1106-09
The Prisons (Amendment) Bill—Introduced .. 1110
The Cantonments (Amendment) Bill—Introduced o 1110,
The Contempt of Courts Bill—Circulated for opinion ... 1110-15
"Tuesday, 17Tth February, 1035—
Question and Answer .. 1117
Resolution re Debt position of Indm—Debatc ad)ourned . 1117-89
Resolution re¢ Establishmept of a Supreme Court in India—
Negatived 1160-80
Resolution re Provxslon of Indlan Refreshmen't Rooms on“‘
the East Indian Railway—Not moved 1181
Resolution re Establishment of a Mxhtary College—Dlscus-
sion adjourned ... 1181
‘Wednesday, 18th February, 1926—
Questions and Answers . ... 1183-86
Unstarred Questions and Answers .. 1186-88
Message from the Council of State . 1189
The Code of Civil Procedure (Amendment) Bxll—-Rmport of
Select Committee presented 1189
Election of the Panel for the Standing Commltxee on megm—
tion 1189
The Indian Tariff (Amendment) Bill—Referred to Select
Committee 1180-99

The Legislative Assembly (Premdent’s S&lnry) Bll]-—-Paused 1189-1207
The Obscene Publications Bill—Considered . .and Debate

adjourned 1267-18
Thursday, 19th February, 1926—
Statement of Business 1219

Committee on Public Petltlons—Presenta.t!on of the Report
on Petitions relating to the Indian Penal Code (Amend-

ment) Bill (Age of Consent Bill) ... 1219
Resolution re Establishment of a Mlllta.ry College—Adopted
_ asn amended . - . ... 1220-73
Friday, 20th February, 1926—
Questions and Answaers . ... 127590
Unstarred Question and Answer 1201
Receipt of Petition relating to the Indian Pennl Code
(Amendment) Bill (Age of Consent Bnll) ... 1201
Statement laid on the Table ... 1201-95

'ﬂm]wa\L Budget for 1925-28 ... 1205-1307

‘.

3



LEGISLATIVE ASSEMBLY.
Thursday, 19th February, 1925.

The Assembly met in the Assembly Cbamber at Eleven ef the Clock,
Mr. President in the Chair.

STATEMEXT OF BUSINESS.

The Honourable 8ir Alexander Muddiman (Home Member): Bir, I wisl
to make the following statement in regard to the probable course of Gov-
ernment business in the ensuing week.

It has already been announced in this House that Monday, the 28rd
February, has been allotted by the Governor (eneral for the gencral dis-
cussion of Part 1 of the Budget in respect of Railways and that the 25th to
28th of February have been sllotted for voting of demands for grants.
Part 11 of the Budget will also be presented on the 28th as already
announced,

As Honourable Members are already aware, there will be a meeting of the
Legislative Assembly on Tuesday, the 24th February, on which day it ix
proposed to hold elections for the four Departmental Standing Committees
and also for the eleclion of the Standing Committee on Emigration. Tt is
also proposed on that day to undertake the following legislation:

*To consider and pass the Prisons (Amendment) Bill and the Canton-
ments (Amendment) Bill, which were introduced on the 16th
February; .
To move for leave to introduce the Bill entitled the Cantonments
(House-Accommeodation) Bill; and
To take into considerastion the Indian Merchant Shipping (Amend-
ment) Bill as reported by the Select Committee.
On that day Government also propose to give time, after the disposal of
official business, for the discussion of Rai Sahib Harbilas Sarda's Resolu-
tion regarding the establishment of a Legislative Council for Ajmer-
Merwara.

COMMITTEE ON PUBLIC PETITIONS.

Rrevont ox Penrions neratiNG ™ T Inpiax Penat Cove (Amexnuext
Br. rAee or Coxsent B,

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): 8ir, I beg to present the report of the Petitions Committee on
certain petitions relating to the Indian Penel Code (Amendment) Bill,
commonly known as the Age of Consent Bill.

(1219 ) N



RESOLUTION RE ESTABLISHMENT OF A MILITARY
COLLEGE—contd.

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural): Sir, resuming the disoussion on the Resolution which I
moved the other day, namely:

* This Assembly recommends to the Governor General in Cou_n!il that early steps be
‘taken for starting a well equipped Military College in a suitable locality to train
Indians for the commissioned ranks in the Indian Army Service and the necessary
amount be sanctioned to start the preliminary work.”

I may say, Sir, that 1 stand on firm ground in moving this Resolution,
because this Assembly accepted this Resolution with the full concurrence
of the Government of India both in the year 1921 and in the year 1923.
His Excellency the Commander-in-Chief perhaps shows dissent that it has
not got the full concurrence of the India Government. I can quote
chapter and verse to show that 1 have got the assurance that it has got the
full concurrence of the Government of India. In the year 1921 when a
Resolution was moved by Sir Sivaswamy Aiyer an amendment was moved
to his Resolution by Munshi Iswar Saran to the effect that, as soon as
funds are available, steps should be taken to establish in India a military
college such ns Sandburst, and the desirability of establishing in India
(raining and educational institutions for other branches of the Army should
be steadily kept in view. These are the two points. One is to start a
military college on the lines of Sandhurst and the second to keep in view
training in other branches of the Army, to which His Excellency the Com-
‘mander-in-Chief at page 1754 in the last four lines said:

‘““T hope that at no very distant date funds can be made available, though at the
present moment they are not very plentiful,"—(that was in the year 1921)—'" and that
we shall be able "'—(‘ we," representing the Government of India)—'' to establish a
college on these lines as suggested in the Resolution. For that reason, we accept the
Resolution as amended.” >

And it was adopted. That was in the year 1921, Sir. Again, on the 2nd
July 1928, Sir Sivaswamy Aiver put a question with reference to what
effect had been given to the Resolution passed on March 28th, 1921, and
the answers given by Mr. Burdon on behalf of the Gdvernment of India
were a8 follows:

With reference to the recoonmendation No. 9 ‘‘that as soon as funds are
uvailable, steps should be taken to establish in India a Military College
such as Sandhurst’’, Mr. Burdon said:

** This raqnalxnnienfiation has not yet been agreed to. Amongst other things, the

financial condition laid down has not yet been satisfied.’
I do think that in 1925 we are very much better than we were in 1921.
Then with reference to the latter part of the Resolution regarding the
desirability of establishing in India training and educational institutions for
other branches of the army, Mr. Burdon said:

/It is impracticable at present to take any definite action towards carrying out
thit recommendation.”’ .

Not being satisfied with these halting answers, Sir Sivaswamy Aiyer
moved another Resolution on the 4th Julv 1028, which ran as follows :

‘“ This Assembly recommends to the Governor (ieneral in Council that he +ill he
plensed to urge upon the Imperial (Government the necessity for promptly giving effect

to Resolutions 7, 8, 10 and 11 of the Assembly passed on the 28th vf March, 1921, in
«connection with the Hsher Committee’'s Report with the concurrence of the (lovernment

«of India.”
(1220 )



ESTABLISHMENT OF A MILITARY COLLEGE. 1221

‘In support of this ltesolution® Sir Sivaswami Aiyer stated:

“ These Resolutions were passed with the concurrence of the Government of India,
and they have not yet been fully given effect to, and the Government should urge upon
the Imperial Government the mnecessity of promptly giving effect to the Resolutions of
the Assembly passed on the 28th March 1921."

Mr. Burdon, the Army Secretary, on behalf of the Governmdht of India
stated :
“ Well, Bir, as my Honourable friend las pointed out, thess Resolutions were

.adopted with the concurrence of the Government of Indis, and 1 may say that the
proposals were duly laid before His Majesty’s Government. But they have not heen

-accepted.

Therefore, 1 think I am perfectly right when 1 state that we passed thosc
Rtesolutions not only with the full concurrence of the Government of
India but with the full concurrence of the ablest Genersl, His Excellency
Lord Kawlinson, the Commander-in-Chief in India, who stated that he
would start a College in India. He went further and stated that he fully
svmpathised with our aspirations and that he would do all that lay in his
power to see that something was done before he left the shores of this
country. 1 am now moving this Resolution because 1 sm anxious to sev
that His Excellency may be able to carry out his promise in this matter and
that he may be pleased to lay the foundation-stone of s military college on
the lines of Sandhurst in India before he leaves the shores of India. One
of the objections advanced by Mr. Burdon in 1928 was that the peace and
seeurity of the Empire rested not with the Indian representatives but with
the British Parliament. In 1921 we were a happy family, both the official
benches and the opposition benches, because whatever Government wanted
in the way of taxation was readily granted by us. The Government met us
half way in meeting our wishes. That was the occasion when Mr, Montagu
was the Becretary of State, and in the year 1923 he has gone, and therefore
Mr. Burdon came in with an apology that he could not accept our recom-
mendations, because he said that %ﬂa Imperial Government stood in the
way on the old hackneyed excuse that the security of India rests not with
Indians or Indian representatives but it rests with them, the British D’arlin-
ment and the British Cabinet. He also said that, as the British officers
have secured the confidence and affection of the army, as they have been
trained in the best schools in England, as they dave got the besf traditions
behind them and as they have kept up the efficienéy of the army, we cannot
accept the risk of replacing those officers to any large extent by substituting
Indians in their place, which wouid necessitate the starting of a College in
India. That was one of the objections Mr. Burdon raised to our recom-
mendation. But I would remind this House that when we were discussing
the question of self-government in this House, Sir William Vincent, {he
Home Member, twitted us and said ‘‘How ean you have self-government in
the country unless you are in a position to defend yoursel{’’. Now, in order
to meet that argument, Sir Sivaswamy Aiyer made a number of very valu-
able suggestions in order to render our people fit to defend the countryv. to
which His Exccllency the Commander-imChief readilv agreed. T ‘inav
ulgo mention to the Houge that when the Duke of Connaught was com-
mandinz the western army in Bombay, on more than one oceasion he
naanred the pennle there that he would he glad to see & Military Colleve in
India. . Now it qay be asked, what is the object of having a Military College
in India when we have the Sandhurst College in England. which is by
all accounts a well equipped, useful and also a renowned institution® 1y
reply to that is this. How long are we to depend on Sandhurst, tmd,hn\"r i

A2
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[Mr. B. Venkatapatiraju. | . .
long are we to send our children thousands and thousands of miles away
for getting military training? Should we not have a similar institution in
our own country? Sir, it is not s matter of mere sentiment. With the
help of His Excellency the Commander-in-Chief we have so far succeeded in
starting aetraining institute,—I would call it a preparatory school—the
foundation stone of which was laid by His Royal Highness the Prince of
Whales at Dehra Dun.  But that is not & Military College at all. It has got
as much significance as the Holy Roman Empire, which is neither holy, nor .
Roman nor an Empire. It is not a college at all. Tt is only what I may
eall w public school on the lines of public schools in England, it is a pre-
paratory school to train our students before they can proceed to Sandhurst.
Therefore we cannot be satisfied with this Military College at Dehra Dun.

Then another objection which is raised is that it would be too costly to
starl u properlv equipped Military College in India. But I may mention for
the information of thosc who are not acquainted with the army budget, or
who never care to look into it that though we are only spending ahput 2
lakhs of rupees for the maintenance of the Dehra Dun Preparatory School,
as T eall it, we are spending money to the tune of about 1 crore and 25 lakhs
of rupees annually for a number of institutions in India which are not opemr
to Indians, excepting to a very very select few commissioned officers here
and there. For instance, our military educational and instructional estab-
Jishments cost as follows:

Supervising staff ... 1 lakh.
Staff College at Quetta 8 lakhs.
Small Arms Schools at Satara R B
Physical Training School at Ambala ... Lo,
FElquitation School, Saugor .. 8 .
Senior Officers’ School, Belgaum ... .28,
Machine Gun School at Ahmednagar oo 18,
School of Artillery at Kahmi e 13,
Tank Corps School, Ahmednagar . T
Mechanical Truinipg Transport Centre .. 8% .,
Army Signal School, Poona - ... o1,
Practice for artillery . ... - 228,
Small Arms ammunition ... b6,

Besides this, we are opening regimental schools for British troops and
for Indian troops st a cost of 124 lakhs and 5 lakhs, respectively. We
are spending for the post-graduate course Rs. 125 lakhs snnually and we
ure spending only Re. 2 lakhs in order to train about 70 students annually,
of which they expect about 10 students annually can be trained to be sent
to Sandhurst, because they expect the annual wastage or what they call
decrement will be only 10 persons in the eight units already sanctioned.
For that purpose they think 70 students can be trained in six years. But
what we want to know is, should we or should we not expect the Indianisa-
tion of the Army within our generation? Will it not be at any rate within
40 yoars? If we have only 8 units sanctioned in the year 1922, it will
tike 200 years and more and not 40 years to Indianise the army. They
might say, what is the scope for your college unless we give vou additional
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commissions? We want them to give us additional commissions. That
is perfectly true, we cannot start a college without having & decent number
of students. These students are not useful for any other purpose except a
military career and they can be used only if Government give them Kimg's
Commissions. Now we are arguing in a circle. How can we get on unless
you give us additional cadetships thrown open to Indians? I ask, why
should you confine it to 10 Indiuns? Why give us only 10 and not 50?
If you give 50, or even 40, why should we not have a college? We have &
post-graduate course, why should we not have a colldge? The instructions
at Sandhurst only extend for a period of 18 months, less than two years.
In the year 1876 in Canads they started a Royal Military College at
Kingston, and they are spending only Rs. 12} lakhs a vear on it. Instead
-of following the English practice, they are training their boys there for
four years on the American system and on account of their long training,
you are giving them one year's seniority over the British trained cadets
in England. They ure spending only Rs. 124 lakhs in Kingston, and those
persons are being freely ndmitted into the commissioned ranks. I have got
the book with the facts here. Why should we not be given the same
privilege? But in order to give us those privileges the Government of
India must be prepared to recommend, and His Excellency the Commander-
in-Chief should be willing to follow his promisg of helping us in recom-
aending a larger number of units to be Indianised, and naturally a larger
number of cadetships should be thrown open to Indians. After all if
we are spending 55 crores annually for military purposes, we do not grudge
spending out of it even 50 lakhs, or for the matter of that, if necessary,
even a crore. [ do not want any second-hand institution in India; I want
an instibution which cun stand on its own feet and compete in efficiency
with Sandhurst or Woolwich, or any other institution in the world, and
‘when the country is prepared to spend 55 crores, cgnnot we spend half a
«crore or oven a evore? After nll we need not depend on Bir Basil Blackett
for uny additional grant, It lies with Hie Fxecellency the Commander-
in-Chief becouse the Retrenchment Committee has suggested the giving
up of three British cavalry regiments by which vou van save Iis. 74
Jaskhs annually. And 1 understand the (fovernment of India recommended
‘the same course to be tauken wnd only the War Office stood in the way,
and therefore we are not able to secure a saving of Rs. 74 lakhs by the
reduction of three British cavalry regiments. And the Retrenchment
“Committeo suggested reducing the peace establishment to what it is il
every other country, by which we can save 2 erores annually, There recoms-
mendations were practically acquiescgd in by the Government of India in
accepting the proposals of the Inchcape Comnmittee, but the War Office
‘must be in our way. T do not think in such n matter of national import-
ance money is any consideration, when we are spending money like water
-on the military. Within the last 10 years we have spent not less than
500 crores on account of military expenditure. Can you not spend some-
thing on such a useful institution to train Indians in our own country?
"Therefore that objection does not stand. ’

The second objection raised is perhaps that, if Indians are trained wholly
in India, the people who are trained in England might look down upon
the Indian-trained people. I humbly ask whether thoe Indian Members
-appointed to the Executive Council are looked down upon by the English
gentlemen who are sitting by them as their colleagues? It all depends
-on the rank #hd the status given to them, and it depends on the self-
respect and self-confidence shown by the Indian members, when they are
placed there to be looked up to, not looked down on. That is no argument.

L
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And, Sir, the third objection is, can we get proper instructors? 1 submit,
Sir, when we have got efficient instructors, able to give the men o post-
graduate course, as we call this additional training here for these officers,
after their 18 months’ study st Sandhurst, can we not also give this train-
ing by appropriate and proper persons at whatever cost? Necessity knows.
no law. When the war demanded it, you started a school in Indore. You
prepared men there; you guve 28 permanent King's Commissions, and 39«
temporary commissio®d at Indore. If you want it you can start one here.
It to-morrow His Excellency the Commander-in-Chief wants it, he can.
have & number of people trained in India, who will be quite as efficient
us uny other. And therefore the first point is, we must have it, whatever-
be the cost. And the other plea is we cannot have instructors; we cannot
have u higher level of training. When the Japanese wanted to start their
own iostitutions, they hud three seta of schools, beginning with a pre-
paratory school and then o cudet school and ending with a post-graduate
schiool or staff college. They have obtained instructors from England,
Germany and France. They are uble to secure men by paying them. In
the cirly dayvs of the Chino-Jupunese War the Japanese were looked down
upon us mere monkeys, but when they showed their mettle they were res-
pected, and later on when they thrashed soundly the biggest giant in Furope,.
Russia, overybody sadmired thewn und admitted that the Asistic nations
had got some mettle. Therefore we can train our officers as the Japanese
trained theirs. And it is not difficult to find material in India, becsause,
when you started Indian Army to begin with the nucleus of the Indian
Army was the Tajput Regiments manned by Rajput officers, but you
have others later on as well. In Dengal and the United D’rovinces you
have Brahmin regiments. Do not think the martial races are confined
only to the Punjab. In Southern Indis we won the decisive battle of the-
world at Kondur in 1759. These they won for you and guve you a stand
in Southern India. If you read the account, you will see that in 1750
they were able to do it us ably as any other martial r.ce. Neither in Madras-
nor in Bombay nor in Poona ure men wanting who can show their mettle.
Ouly, as it was put by Sir Sivaswamy Aiyer, you have cmasculated the
whole nation. It is for Your Excelloncy ss the Commander-in-Chief to-
place us on our legs, so that we may show what we are capable of. While:
on this subject I may state that the other day when an unstarred questiom
was put by Sardar Mutalik, the reply given by the Honourable Mr. Burdon
wus to this offect :.

* The GGovernment of India have submitted proposals to His Majesty’s Government
for the training of Indians at Woolwhich and Cranwell, in order to qualify them for
employment in the Roysl Engineers and in the Royal Air Force. As regards the Royal
Tank Corps the Goverument do not tpru]:'oae, to train young Indian officers in this
difficult. and highly techmnical branch of the service "'—7 do mot know whether that ix
the view of Mr. Burdon himaself or he ix only echoing the xentiments of the War (ffice—
“ until they have attained to greater experience and -efficiency in the commissioned
ranks of the cavalry and infantry now open to them.”

Now, Sir, in England every person is andmitted by the Universities
into the Officers’ Training Corps (O. T. C.) and an embargo is only placed
upon Indian students because they say the War Office will not allow
Indians to cnter the Officers’ Training Corps; and therefore Indians in
spite of the large sums they spend are not allowed to enter these institu-
tions. We are thankful to His Excellency the Commandes-in-Chief that
he hys now paved the way by suggesting that Indians may enter those
institutions; and his very suggestion resolves one of the difficulties raisedi
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by him in u previous reply given in 1923 that all these Services are British
und it is impossible for him to suggest that any steps be taken to admit
Indiuns into these British units: Why not then have Indian units for the
Indian Armuy? Otherwise if they want British units, let Britain pay for
them as suggosted by Sir Sivaswamy Aiyer. When we are paying crores and
crores of money for these units they should be our units just as much
as theirs and there should be no L‘.Inﬂ’urgo of any kind. I appeal to His
Excellency the Commuander-in-Chief that he has accepted our recommenda-
tion; he made the Government of Indin aceept it and the members of the
Indizn Cabinet must have aceepted it when they allowed you to accept
our Hesolution. The trouble nrose in the War Oflice. Just as in the
curreney question the Treasury Office stands in our way, so also the War
Office stands in our way whenever we want this question settled.  Before
Hig Excelleney leaves our shores let him fight for our cause and let him
start an institution in Indin. It is not as if the Government Benches were
opposed to nr: we are for onee all sailing in the smne bont. There is sone
other obstacle. But let us stand shoulder to shoulder und remove that
obstacle, by persuasion or by every other menns possible; and that is why
I have great pleasure in moving this Resolution that early steps be tnken
for starting n military college nnd the necessary wmount be sanctioned
to sturt the preliminary work; becoavnse this yvear T am practically certain
there will be o saving of some 6 or 7 crores without considering the saving
by reducing the British units or by the other economies which have heen
suggested.  There should not therefore be iuch difficulty in providing a
few lakhs out of those savings for this purpose. Tf that isx not feasible
and His Execellency wants it, we will suggest ways and means to provide
whatever mmount 18 necessary.  Tet not some excuse or other be put in
the wayv of this important object of starting a college, and, therefore, 1
appeal to everyone in this ITouse to say let us all unanimously earry ont
thix Resolution,

Mr. E. Burdon (Army Secretary): Sir, I wax anxions if possible to have
an early opportunity of speaking in this debate because the subjeet which
the House is discussing has a technical aspect on which T think [ way
safely say the majority of Honourable Members naturally do not possess
a8 much information as is available to my Department and 1 wish to place
ut the disposal of the House at as enrly o stage as possible all the relevant |
materinl which Government have had at their disposal in determining
the<glicy which they are now following. For the questions whieh the
Resoffition raises are of very great importande and it is in wy opinion
especially desirable, indecd essential, that hoth Honourable Members and
Government themselves should get the utmost out of this debate in the
way of ascertaining both what Tndin really requires and what it is practicable
to undertake in the matter of facilities for training officers for the regular
army. An incorrect conclusion might be fraught with very serious results
indeed. The question of the best means of providing officers for the anny,
the question of the hest means of training officers for the amny, to lead if.
to organise it and to instruct it, are matters of vital consequence to every
countryv.  Here in Indis these questions have a special importance and,
if T may say so, a special difficulty, at the moment, in that vou are secking
to replace a class of officer, the British officer, who has occupied by himself
. cardinal position in the Indian Army for many veuars, and has admittedi:
been extremely successful, and of great value to India, in one of the most
honourable and arduous fields of human enterprise. The Honournble

Member in bringing forward his proposition is. T know, looking forward to

L]
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the time when India obtsins responsible government, and in consequence
must be prepared to be increasingly independent of the military assistance
which she has derived from Great Britain in the past. To provide ade-
quately and surely for the defence of India, in the future which is here
envisaged, is w task of no small responsibility; and perhaps the most
difficult part of the problem is to ascertain the best means of securing an
establishment of officers no less efficient than those who have served the
Indian Army in the past.

- Now, 8ir, my Honourable friend has referred to the fact that in March
1921 a LResclution advocating the establishment of an Indian Sandhurst was
adopted by the Legislative Assembly with the concurrence of Government :
and he has very paturally drawn certain inference from the fact that
Government have shown no sign of carrying out the proposal. Obviously
these fucts require some explanation, and I propose to tell the House very
frankly what happened on the oceasion to which my Honourable friend
has referred. The Assembly were engaged at the time in considering the
Esher Coinmittee’s Report. They first appointed a Select Committee to
go inta the report in detail, and this Committee framed a series of proposi-
tions in the form of Rerolutions which then came before the Asseinbly as
a whole for discussion. One of the Resolutions put forward by the Helect
Committee was that the desirability of establishing in India n militarv
college such as Sandhurst should be kept in view. I think I had better
read out the original Resolution : -

““This Asserably recommends to the (iovernor (enmersl in Touncil that udequate
facilities should be provided in India for the preliminary training of Indians to fit
them to enter the Royal Military College al Sandhurst; and

That the desirability of establishing in India a military college such as Sandhurst
should be kept in view.'

Now, to this Resolution Government did nol wish to take exception because
they recognised then, as they recognise now, thut an Indian Sandhurst is
# thing which is bound to come in time, which must be established in the
course of time; but during the discussion of the Resolution an amendment
was put forward to the second pant of the Resolution in the following
terms :

‘“ That as soon as funds become available, steps should be taken to establish 4in
India a military college such as Sandhurst, and the desirability of establi in
India_training and educational jnstitutions for other branches of the army s be
steadily kept in view." :

Well, Bir, the actual fact is that owing to some misunderstunding or
some accident neither His Excellency the Commander-in-Chief nor my
predecessor found an opportunity of speaking on this amendment and it
was oarried. (An 'Honourable Member: ‘“What was the misunderstand-
ing?’’") The Resolution came forward shortly after the President had given
u reminder—upparently it was at the end of the day—to the House that
unless they expedited their proceedings they would never get to the end
of the day's business. In any case, Sir, this is my real point. Tt will be
apparent, T think, to Honourable Members that a proposition which
amounted to the immediate establishment of an Indian Sandhurst was one
which the Government with a due sense of responsibility could not accept
without, at any rate, speaking their mind upon the subject in tho Assembly,
and giving reasons why they were prepared to assent to such a far-reaching
departure of policy. T must remind Honourable Members in this connection



ESTABLISHMENT OF A MILITARY COLLEGE. 1227

that the grant of King's Commissions to Indians was an arrangement which
had only been in force for a short time, and Government had in 1921 little
or no experience on which to determine whether it was necessary to
abandon suddenly, after so short an interval, the ariginal plan of training
Indians at Sandhurst and not in India. The plun which Government had
laid out for thewnselves, including the establishment of a college at Dehra
Dun for training preliminary- to Sandhurst, had not been tried out, and in
all the circumstances it will, 1 think, be clear that Government'’s silence on
the oceasion in question could only have been due, as it was due, to acei-
dent. I would further point out that the Assembly themselves, if 1 may
sy so, were on that occasion not entirely consistent, since the Resolution
which they had puassed immediately before included a recornmendation that
the bulk of commissions granted to Indians should be given to cadets trained
at Sandhurst. At no time in the course of the discussions on the report
of the Fsher Committee were the implieations of the two rival propositions—
Sandhurst or an Indian Sandhurst—fully developed, compared or recon-
oiled. All this, however, is not really material to the business before
the House to-day. It is only relevant to the suggestion that Government
have been inconsistent or negligent. The inconsistency, if there is one,
is apparent and not real, and T’should like to tell the House that the facts
which I have stated on this point only recently came to my knowledge.
I was not a Member of the Assembly in 1921. The Government have
vortainly not been negligent in the matter for I may tell the House that the
question of an Indian Sandhurst has on many occasions been examined with
the greatest care and attention. 1 propose now to make some preliminary
observations which will serve to indicnte how the present policy of Govern-
ment has becn deterinined. When, in 1917, it was proposed that Indians
should be eligible for the superior commissioned ranks in the Indian army,
the quality of the new privilege to be given was assessed ungrudgingly 1In
this spirit, and from this point of view, it was decided that Indians should
have oxactly the same commissions as British officers of the Indian army
have always held, namely, King's Commisgions in the army carrving the
power of command over British troops; and the principle was then adopted
which has been adhered to unswervingly cver since, namely, that Indian
officers and British officers in the Indian army should be on an equal footing,
enjoying the samc privileges and subjeet to the same obligations. In
accordance with this principle and a8 much by way of conferring a privilege
upon Indians, as requiring them to qualify by those tests alone which would
make them as efficient ns the Dritish officers of the past, it was decided
that they should be trained at Sandhurst. Indian bovs who qualify at
Sandhurst receive, as T have said, the King’s Commissions in the army,
the highest type of commission in the British Empire. In exactly the
same way a8 British boys, they are attached in their first year of probation
to serve with British regiments and thereafter they are posted to units of
the Indian army.

Now, Sir, at the time of which I um speaking, 1917-18, the iden of an
Indian Sandhurst wus considered and rejected, and I am sure the Assembly
will ngree that the decision of that time was absolutely right. No one.
I take it, will wish to quarrel with the decision to give to Indians the King's
Commisgion in the army; and, this being so, il was essential that Indians
should be giveri the same opportunites as British boys to qualify themselves
1o hold that commission worthily. They were not to be segregated from

British officers in the Indian army. British officers were to continue to

L]
”



1228 LEGISLATIVE ABSEMBLY, (19t Fes. 19256.

[3lr. E. Burdon.]

serve in the Indian sriny side by side with Indian officers. It was there-
fore to the interest of the Indian cadets themselves that they should
commence before cntering the .army the association and comradeship with
British boys, which they would have to continue in their army life. The
purpose was to climinate the possibility of racial prejudice on either side,
by establishing mutual liking and understanding at the earliest stage.
Again, the principal qualities required in an army officer are a capacity for
leadership, strong personal character and strong personal influence for good;
and it was equally essential that Indians should be given opportunities of
sequiring these at the institution which has devoted itself for years to the
cultivation of these qualities, and has succeeded in turning out as good
officers s therc are in any country in the world. I need not remind my
Honourable friends that in matters of defence there is only one standard
of efficiency. It must be a standard higher if possible than that of every
potentinl enemy; and, sc far as quality in officers is concerned, there is
cnly one safe standard to aim at, namely, the highest standard. Govern-
ment did not overlook the possible dangers and disadvantages of sending
Iudian boys to a foreign country for their education at a young impression-.
uble age, and of depriving them at that young age of parental care and
control; nor did Governinent overlook the expense to private individuale
which training at Sandhurst necessarily invqlves. But in their judgment
the risk of Indian boys coming to harm in England was greatly reduced by
the fact that at Sandhurst they would acquire a rense of discipline which
would affect the whole of their lives, and while actually at Sandhurst they
would be under rigid and wholesome control. Supervision during the holi-
days could be specially arrangéd for and the boys proceeding to Bandhurst
would, "therefore, be much batter off in this respect than the Indian boye
who have for many years gone to England voluntarily for educational,
medical, legal and engineering training. In these cases the period of separa-
tion is longer and the tutorial control exercised is in all cases less effective
than that which is exercised at Sandhurst; in many cases of the kinds which
I have mentioned control does not exist at all. The objection on the score
of expense was held to be met by the fact that Government would provide
s certain amount of pecuniary assistance in the shape of paying passeges
to and from England and also that as many of the boys would be likely to
reccive King’s India Cadetships they would be entitled to receive the
pecuniary concessions which accompany the grant of such Cadetships. The
risk of money being wasted was greatly reduced by the establishment of
the Dehra Dun college and also by holding the entrance examination for
Sandhurst in India.

The above were the results of the exhauative consideration which Gov-
crnment gave to the matter: and it was in this way that it was decided that
indians should be given the King's Commission and should be trained for
it at Sandhurst. They secured, if 1 may say so, o very great privilege com-
pared with anything of the kind that had been done in the past. We have
now had some 5 years' cxperience of the policy: and I think it will be
soknowledged that this is a very short time in which to determine the beat
way of building up either a national army or an establishment of officers
tor the national army. In any other problem of life I feel sure that it
would be regarded as premature to abandon after go short an experience
a policy which has prima facie 8o much to recommend it. As, however,
.my Honourable friend has raised the question, we ean with certain large

Ay
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reservations review the position. At any rate, we know a little bit more
about the subject than we knew in 1918, and we can see more clearly than
we did then the advantages of Sandhurst and the disadvantages of an Indian
Sandhurst. 1 have slready spoken of the former and the judgment of
Governmmnent in regard to the advantages of Sandhurst has undergune no
material alteration. The disadvsutages of an Indiun Sandhurst, on the
other hand, have more clearly emerged.

Naw, in the first place, i it were to be definitely proposed to His
Mujesty s Government that all Indisn cundidates for commissions in the
indian army should be trumed at an institution in Indis and not at Sund-
hurst, there is u possibility—I will not say more than this—there is u
possibility that the question would be raised whether such Indian candi-
dates should continue to be eligible for the King's Commission in the army
or should, instead, be granted s local or Dominion comimission. 1 would
put the matter to the Assembly like this. Would it be & reasonable or an
anrcusonable propositon for India to ask His Majesty’s Government to
ugree to the establishment of an Indisn Sandhurst and to bind themsclves
to give the King's Commission in the Army, carrying with it the power of
conunand over British troops on the basis of a separate Indian coursc of
cduceation conducted under Indian conditions and according to methods
which must necessarily be determined, to a very large extent, by the ideas
held from time to time by the Indian authorities? I wish to refer here to
an argument which 1 know has sometimes been used, namely, that just as.
certain of the Dominions have their own military colleges,-so India should
have u military college of her own too. There is a flaw in this argument.
for nn British troops of the Imperial Army are employed in those Dominions.
and the Dominion military colleges in tho great majority of cascs merely
tawn boys for the grant of Dominion commissions, Indians, on the other
hand. claim to receive the King's Commission in the Army and indeed must
receive such Commissions unless they are to be placed in a position of
definite inferiority to the British officers with whom they are serving.
(A Voice: ‘‘Let us have both.””) That is hardly practicable. But, Bir,
oven if this question of the rival forms of Commission, the King's Commis-
sion and a local Commission, were not to be raised, supposing for the sake
of argument that Indians though trained at an Indian Sandhurst were still
to be allowed to hold the King’s Commission, even then I say a distinction
which ¢ould only be regarded as racial would be introduced and it would
be u distinction to the disadvantage of Indians. Honourable Members of
tho Assembly need have no doubt upon this point. .Officers trained at
Sandhurst would be regarded as bearing the hall-mark of a superior article.
The traditions of SBandhurst alone would ensure this quite apart from the
greater efficiency of Bandburst which I very much fear we could not hope
to reproduce in India. (Mr. Devaki Prasad Sinka: ‘“Why?'’) I sghall
explain that a little later. Some Honourable Members are no doubt aware
that during the war we were compelled, as a temporary make-shift, owing
“to the pecessity of training large numbers of officers at as many centres as
possible, to establish cadet colleges at Wellington and at Quetta. Britisl
cadets were trained there and the officers trained there have never been
reguarded as equal to the officers from Bandhurst, and for the resson which
1 have given and for the further reasons which I will now give, they could
not pretend to dinve received an equally thorough training. I would like.
while on this point, to read out a few particulars of the organisation ¥
Sandhurst.

L
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The Commandant of Sandhurst is always a specially selected officer of
the rank of Major-General, and each of the Company Commanders s &
selacted officer of the (reneral Staff who has been through the Staff College
.at Camberley. The Warrant Officers and Staff Sergeant Instructors are
{he finest men in the Army, mostly picked men from the Brigade of Guards.
Physical training, boxing, fencing and swimming instructors sre picked men
of the Army Gymnastic Staff at Aldershot. Fiquitation Officers are the
best horsemen and instructors in the army, and the Warrant Officer Ins-
tructors are the pick of the British Cavalry and Artillery. To ensure that
French is well taught, officers of the French Army are lent by the French
«Government and are attached to the staff at Sandhurst.

What 1 say on this point applies with greater force to Woolwich. Cadets
of the technical arms, for which training is received at Woolwich, learn
Electrcity and Mugpetism, Physics, Optics, the Chemistry of Explosives,
and are made acquuinted with cvery type of gun und explosive used in the
Army, many of which do not exist in Indin. Proximity to Woolwich
Arsenal is essential to their proper instruction. Now, Sir, I think Honour-
ablo Members must frankly recognise that it would be an uneconomical
wrrangement to cstablish an Indian Sandhurst, so long us only 10 com-
missions n year are avsilable for Indiana, and it would still be uneconom’cal
even if the whole supply of officers required for the Indian Army were in
the first place to be trained at an Indian Sandhurst. This is a very im-
portant point on which it is impossible te lay too much stress. Sandhurst
caters for 620 cadets at the present moment. We take 70 cadets from
:Sandhurst for the Indian Army out of 620. The overhead charges which
would be sommon to every military college can obviously be spread more
.economically over the larger institution. I do not, however, propose to
develop this argument in detail. For one thing, the fact is relf-evident and
for another I know that the Honourable Mover of this Resolution is not
prepared to nccept any argument based solely on expense.

Now, Sir, I turn to wnother practical aspect of the matter, which also
arises out of the fuct which I mentioned just now, the number of boys
trained at Sendhurst. There are 620 boys at Sandhurst und 240 boys at
Woolwich, and because of these numbers it is possible Lo organise the cadets
into battalions, companies and platoons, and I think the House will re-
«wognise at once that if proper military education is to be given, it is abso-
lutely essential to have a sufficient number of boys to reproduce in the
School actual army conditions. A boy can then be trained in drill, as a
private soldier, ns a non-commissioned officer and as an officer. He can.
nctually be trained with troops in miniature. This "of course would be
quite impossible in an Indian Sandhurst. With 10 Commissions a year—I1
do not think I nced say anything more, and even if you take the whole of
vdur supply from an Indian Sandhurst, the number of boys in training
viould be 120 or 140 and you would not be able to form evon one company
out of these for training. Another aspect of the same matter is that in *
a smaller institution it would be impossible to develop the same
) csprit de corps as you can in a larger institution, and it is
impossible in a smaller iustitution in particular to get that competition
out of which esprit de corps arises—the competition between different com-
pan‘es and competition between different platoons. At Sandhurst this
-competition between plntoonu and companies in work, games, sports, conduct
:and everything else is very great. The champion company at Sandhurst

12 xoow,
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carrics # speciul colour on parade, and the interest of officers aud cadete
to be the champion company is tremendous. Now, 8ir, I have already
dealt with the disadvantages of Sandhurst from the Indian point of view..
Thero is the dissdvantsge consisting in separation of the boy from his family
and the disadvantage of expense. But we have done a good desl to meet
this difficulty of expense and we hope to do more and 1 personally hope
that the efforts of (Government will before very long be reinforced by the
establishment of scholarships to be endowed by patriotic Indians who are
anxious to further the creation of . national army. As regards the moral
dangers of sending boys to England at an early agc, wo have had little or
no experience of any untoward results of this kind in the short period of
which we have experience. Indian boys whq have been to Sandhurst and
have returned with commissions have been very happy there and the
have liked the life there and we hope for even greater success when all the
Loys that arc sent to Sandhurst are boys who have been through a preli-
minary course of training at Dehra Dun. As Honourable Members are
aware, Dehra' Dun has only been in existence fqr some three years. The
full course of training there is 6 years and there is not the slightest doubt
that boys who had been through Dehra Dun feel less unfamiliarity with the-
conditions at Sandhurst when they go there than boys who have had
merely an carly education on purely Indian lines, without the speciul
featurer which are to be found in the College at Dehra Dun.

Now, Sir, I wish the House clearly to understand that I have not been
attempting to argue this case in a contentious way, because I feel in agree-
ment with the Honourable Mover that the benches over there and the
benches on this ride ure rewlly pursuing the same object, (A Voice:
* Question? ") and it is a4 question of finding out the hest methnd. As I
say, I do not wish to present the case in a contentious way; I have no-
1eason for doing so. *[ have made it my object to explain some of the
difficulties that would be attendant upon the creation of an Indian Sandhurst
and to explain some of the benefits which we have at present but which
might be lost if an Indian Sandhurst were to be substituted—substituted
I say, for Sandhurst. 1 am perfectly certain that the House will give due
attention to the facts which T have mentioded and I feel that they will be
glad to have these facts in their possession. I have no doubt that the
House only wish to get out of this debate and out ef Government what is
best for Indin. But I wish once more to repeat the Argument which I have
used once or twice alrendy, namely, that any action would be precipitate
which did not provide for our waiting until the Debhra Dun College has
produced boys to go to Sandhurst who have had a full course of the preli-
mipary education.

One word more, Sir, and 1 have done. Ag I have said before, the
question we are discussing is one of vital importance, but it is not a question
which can be settled in thin House, it is not a question which the
Government of India can themselves decide. It is a question’ in
deciding which His Mejesty's Government must have a verv loud voice,
the reason being that, so long as His Majesty's Government are respon-
sible for the defence of India, in the manner and to the extent which I have
ftated on many previous oceasions to the Assembly, thev must have a great
deal to say as to the method of training Indians as officers, and they must
have, if T may say &0, almoat the sole voice in deciding what the course of
education should be for hoye who are to be trained to hqld the King's Com-

mission in the army.
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Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhamiiadan Rural): 1 agree with the Honourable Mr. Burdon that
the question which is before the House is one of very great importance
.ond 1 agree with him that we should approach it with all the calmness
and caution that the subject demands. What he has said about the
finul decision resting with His Majesty's (Government is a_Inere truisin.
No one will dispute it. What he has said about the.importance «f
Indians holding King's Commissions is also a point on which there will
be no difference of opinion. The King of England is the King-Emperor
of Indin, and Indians have o right, so long as they continue to be the
subjects of the King-Emperor of Indin, to hold the King-Emperor's
sCommissions, Whether the arrangementg for their education arc made
in Indin or whether they are made in England makes or ought to make
no difference in regard to their right to hold His Majesty's Commissions,
and I hope they will hold those Commissions in larger numbers in tho
years to come. As regards the advantages of Sandhurst and the dis-
advantages of an Indian Sandhurst, 1 think many people will agrze
with the Honourable Mr. Burdon; they will be admitted without much
iscussion. Sandhurst, Bir, has been a long established institution.
Years, decades, centuries of thought und labour, of imagination and effort,
‘of knowledge of military science und tactics, have gone to establish, to
rear up that institution. It is an institution of which Englishmen are
rightly proud, and no Indian is so unwise ns to think that an Indimn
Sandhurst which would compare with the Sandhurst of England could
-be established in a short time or without an enormous amount cf
expenditure. We can, therefore, without any hesitation, concede that
it will be a long time before we can establish an Indian Sandhurst
like the one that is in England. I also concede that it will require a
very great deal of expenditure. But, Sir, therc i{s such a thing as an
-overpowering necessity for every nation. The ange has not yet come when
people will be guided merely by righteousness, when they will be content
to act according to the dietates o1 reason and conscience, when they
will be content to possess whatever is rightly their own and not cast
-evil eyes or lay evil hands upon the possessions of others. (A Voice:
“There is .the League of Nations.””) The League of Nations is at
present an unreality so far as India is concerned. But taking things
ns they are, the age has not yet come when Englishmen will be content
4o remain within the borders of England, when all Englishmen will agrae
to the establishment of self-government in every other part of the world,
particularly in India. There are Englishmen who feel that England
should have her sway over India for all time. There are other English-
men who feel that Parliament has committdd itself to a policy of
responsible government being established in India and they feel honestly
thut that policy has fo be given effect to. There are Englishmen, I
know, Sir, who honestly and truly wish to stand by that announcement
and to work up for it. My remarks will be addressed to only this class
of Englishmen. Those who do not belong to this category I must over-
look. T must not think of them, but I speak of Englishmen who honest-
lv feel that responsible government has to be established in India within
n reasonnble time. Many people are thinking of the year 1920 whan
there is to be a ecommission to inquire whether conditions have so far
changed that responsible government dhould be established in India.
Whether it will be established in full measure in 1920 or whether it will
he cstablished in full measure in 1989 is u inatter upon which no mann
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<an dogmatise, but upon one mutter 1 think all honest Englishmen and
sll earnest Indisns can join, «nd that is in believing that in a few
years’ time responsible government will be established in India as it i
mm His Majesty's Dominions. Now taking that as a proposition about
which there is agreement on both sides let us consider what the implica-
tions are. No one can imagine India enjoying full responsible govern-
ment unless Indians are prepared to take up the full burden of detending
their own country. They must defend their own country. They must
be prepared for it, if they want to have the full right of government
in thoir own domestic affairs. How are they to acquire this power to
defend themselves? Is it to he obtained by the means suggested by
the Honourable Secretary to the Army Department? If it is to be
attained by that means, what is the period of time- during which it will
be possible to attain it? If ten commissions or 20 commissions a yeur
.are obtained by Indians sent to Sandhurst, what a long period will it
require to officer the Indian wrmy with Indians? And unless the officers
of the Indian army are to be Indisns fully trained in Indis, whnt kind
of an army will you oreate? Will it be an army upon which any res-
ponsible man can depend to defend thig' vast country against invasions
from outeide? I say it will not he. You will start Indians whom vou
will train at BSandhurst with a great handicap. You will constantly
keep before their minds the idea of inferiority, of belonging to an
inferior country which does not possess even a military college of its
.own to train the officers of its army which is to be relied upon to fight
an enemy and to uphold the honour of the country. Belect ten, twenty,
thirty or forty Indians. Send them to Sandhurst to receive their training.
Teall them that they must be separated from their home and country
and kept in a distant foreign country for a long time before they can
bo educated up to the standard of an officer. You will not ereate in
them the right spirit. I would not have such officers if this is to bhe u
permanent arrangement. I value the training given at Sandhurst, I
appreciate it whole-heartedly. I know what u long time it takes to
make an English officer. honour an English officer. He is one uof
the finest men you can think of in the world. His training hag been
a training of not Jess than 20 years. He goes to school. He receives
training at the ordinary country school which fits him to join the army
school. At the army school he receiveg special training, and even after
he obtains a King’s Commission, his training continues. e iz under
‘control and supervision until he rises to the top. If he fails at any step
he is condemned to remain at a lower stage and not permitted to po
up to the higher rungs of the ladder. That is the Kind of training which
an English officer receives. We want that the same kind of training
should be available to Indians. It is not possible to have that training
given to Indisns unless you create a military college in India. The first
thing an Indian aspiring to a career in the army should be helped tn
possess is the right feeling; there is the military college in my country.
I want to be trajned up at that college. I must qualify myself in the
right way in order that T may gain admission to that college. In England
you have schools in the counties. They select and recommend young
men for the urmy school. Some of your young men receive their military
education at the Universities, the bulk of them go on to Sandhurst
where they receive the best training which they ean. The idea of going
there fills them with enthusinsm. 1t gives them u broad outlook. |
want to ereate that outlook in the first instance in our Indian students.
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1f you send a few of them to England they will not have that outlook.
in order that there should be the right spirit created in an Indian lad,
thut he should look forward to being trained as nn officer of the Indian
army, you must create an atinosphere wherein he would feel that he
is a8 much a frece man as any of his English fellow subjects. That is
the firgt thing. Therefore, whatever the advantages of Sandhurst and
whatever the initinl disadvantages of an Indiun Sandhurst, we must,
Sir, take the totnl of the advantaged into consideration and taking
that into consideration, I have no doubt that every thoughtful Indian and
every onrnest Englishman who will devote any thought to the subject,
will eome to only one conelusion, numely, that there should be an Indiam
Sandhurst, established in India,

Now, Sir, what ix the way in which other people have gone about this
important business. Look ut Japsn, Japan wanted to train officers for
bher army. Japan started a school for military training. Jupan invited
officers from outside to give the necessary teaining to her young men, amd
Japan has thus been uble to present to the world the spectacle of being
one of the great powers of the world. Japan did it all in twenty years
time. India hus to follow the same éxample. We want that'we should
all feel that this is an important business which has really to be done,
that this is not a matter in which mere sentiment has to be satisfied, that
it is not merely a question of getting u few commissions more
or u few eommissions less. The advantuges of holding the
King's  Commissions are  maeny. The  advantages of  military
education st Ssendhurst are many, but I think we must deliberately
choose to give them wup for the time being in order that we may
bave larger advantages. (H. E. the Commander-in-Chief: ** We cannot
afford it."") T agree with His Excellency that we cannot afford it altogether.
But if he waited to hear what I was going to suy, he would probably
agree with me that we must temporarily give up some advantages. Thosc
advantages will have to be made good cventunlly to some extent. We
shall have to require that our students should be sent to England in order
that they should live in the atmosphere of England after they have re-
ceived the negessary training in India and have the advantages of meeting
their English fellow subjects nt Sandhurst on un equal footing- The lack
of facilities here can thus be made up to a large extent by sending our
trained young men to England for such time us may be thought desirable.
So long as the connection of England and Indig lasts Indian young men
who want to be officers in the uriny should be required to go to England
for & few montbs, if not for a year or two. That will be an advantage.
We have no objection to it. But what we want is that the main training,
the training which will qualify them for the King's commission, should be
given in India. When they have received that training, they may be sent
to England for six montlis, or a year. I do not object to the period. But
my point is that the main training which will qualify them for the com-
missions should be given in India. The question of &xpense, Sir, is &
vory ininor question. If we look at the problem even from the purely
economic point of view, the mmount of wmoney which we have to pay in
pensions and in the extra salavies to the officers who come to India is
an enormous one. If we get Indian officers to officer the Indian army.
the expense will be very much less than it isx in the ease of Englisk
officers. It will be very much less. The snlaries, traneport charges.
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pension allowances, etc., have largely led to the increase of military
«harges and of taxation during the last' few years to the extent of 40 crores.
There will be a saving under all these heads. 8o far as the estublishment
of the college is concerned, Sir, it may cost 10 lakhs: it may cost 20
lakhs: it may cost 50 lakhs: it may cost a crore of rupees. But what
is a crore of rupees where this important question of the national self-
defence of India is concerned? It may cost even five crores of rupees.
But even on the simplest considerations of economy it will be good
«cconomy to spend five crores of rupees to establish a military college.
If we are prépared to pay the money we shall get the cornmodity we want.
We do not contemplate that the connection of Englund and India is going
to end; we contemplate that we are going to work together as fellow
subjects for u long long time. If that is so, I am certuin that there will be
Englishmen who will be willing to serve at the Indian Sundhurst; there
will be English officers who will be willing to ceme out to India to train
their -fellow “subjects in the art in which they have excelled for sucha
long time. And if we can obtain their co-operation in training Indians,
in giving the highest training to Indian’ officers, I do not think that that
money will be misspent. So far then as the question of equipment :s
-concerned, it is purely a question of funds, and I am certain that every
Indian sitting in this House will gladly vote whatever sum will ‘be needed
‘in order to establish, oquip and maintain o first class military college of
which- India and England may be proud; a college which the represent-
atives of other nations might wish to come to see and examine. 1 do not
know that there are many countries whiech have such fine cantonments
.8 we have in India. I should like to know how many countries in the
world have a cantonment like that of Rawalpindi; and there arc othar
-cantonments, And I do not see why there should be any difficulty in
atarting o first-class military college at one of our best cantonments where
ull the necessary equipment should be provided: where an army in
miniature would always be available and the atmosphere of the armny
would nlways be found; where students can receive their training from
some of the finest men who have seen'many wars, and fought many
battles, who have won distinction and honour in the service of the King.
That is what we want. Let there be no misgiving in the mind of any
Member of the Government on the question of expense. We do not want
to do it cheap. We want to do it on a sound and préper basm. and what-
-ever expense has to be met India will not grudge it. Sir, during the last
war India contributed 150 crores to England, and she will certninly find
what wi'l be required for an Indian Sandhurst for she considers it is neces-
gary to establish it. I say with the greatest confidence that the people of
Indin will bear whatever expense will be found to be necessary for estab-
lishing, equipping and maintaining a first-class military college. I submit,
therefore, that the question should be approached from a large point of
view, It is true that the decision of it does not rest with the Government
of Indin. We recognize that; we regret it. I think, Sir, and I mean
no flattery, that if it wna left to His Excellency the Commander-in-Chief he
wou'd. with the generous instinet of an Englishman, agree that there
should be a military college established in India where Indians should be
trained as ofher people are trained in their own country. We know, and
T say this without any disrespect to the War Office,—we know that the
War Office dominates nnd decides these questions and that the Government
of Indin are simply unable to succeed in any of their views against the
War Office. We regret it, and we request the Government of India and

B
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His Excellenoy the Comuander-inChief to riake it clear to the War Office
that they should not exercise the power which they undoubtedly possest:
over us, their humble fellow subjects, in a wrong way, in an unrighteous
manner; that they are exercising the power which they possess over us:
in an unrighteous manner when they are keeping us out of military
training jn our own country. Let us think of the extent of this great
Empire. This vast Indian Empire requires a large army to maintain order
and peace within and to fight its enemies on the frontier.  That this
country should have to depend for a'l its officers upon a distant country,
so distant as England, that there should be no provision for training
officers of the army in the country, is a proposition which would be un-
thinkable were it not that it is unfortunately a reality. Is there g country
in the world of one-fitth of the dimensions of India which is without a
military co'lege? The Dominions have established them. Mr. Burdom
ninde n great point nbout Indians running a risk of being deprived of the
right to hold King's Commissions if an Indian Sandhurst were established.
Well. Sir, I honour the King's Commission, but we know that it is not
a thing which is given to us in abundance. 1t has been a thing doled
out only to tantalize us, only to tell us that we hold an inferior position.
While theproclamations of Sovereigns nnd Acts of Parliament have said that
Englishmen and Indians shall be treated as equal fellow ‘subjects, the
King's Commissions are there to toll us: ** You belong to an inferior race;
von are a subject population.”” We wish that we could wipe out that disgrace,
and if the King's Commission are only to remind us that we hold an inferior
position as subjects of His Majesty, then L say I should bid good-bye to the
King's Commissions. I should 'ike to have the King-Emperor's Commus-
gions instend. We want a fair, open and equal contest with our English
fellow subjects. I want our lads of Indian Universities and Indian
schools to be put in competition with the English lads in all the items
which go to make up a military education. I want them to compete on
equal terms. If Indians fail no Indian will complain. But if the Indiam
succeeds in competition with his, English fellow subject, I am sure every
honest and reasonable man will agree that the Indian should have the:
King's Commission just as much as any other of His Majesty’s subjects.
Tf they do not win it, we will not complain. We only want a fair chance.
Let both have the same facilities, the same education; that is what we
want. But the problem will not be solved by looking at it in the way
in which Mr. Burdon has tried to look at it. His was a case, I am sorry
to think, of very special pleading. Undoubtedly he put it very lucidly.
He put it in A manner which would attract, which would enlist sympathy;
but unfortunately, Sir, the inherent weakness of his cnse was so patent
that I do not do him any injustice in saying that his argument had no
effoct upon the minds of most of us here. We recognize all the difficulties
he has pointed out. We wish to rise above those difficulties. We wish
to establish the right conditions for training Indians for the army, and that
is, Bir, the proposition for which I ask His Excellency the Commander-in- .
Chief’s support. Other peoples were situated in a worse position than we
are at present. I will again refer to the case of Japan. When the Revo-
Jution took place in 1868 they had no army worth the name. It is because
they had no army that other nations, France, Americg, and England, were
able to dominate the situation. The Japanese saw the danger; they
organized an army and began to 'train their officers, and «in the course of
twenty years they won distinction in the war with China and ten years later
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they won higher distinction when they defeated Russia. Give us the
chance and I hope, Sir, that our Indian soldiers will give a similar account
of themse'ves and be able to produce good officers for the service of their
King and country. Wa want only a chance; we want an opportunity and
that is what I plead for. I hope every Englishman who is sitting here
will realize the reasonableness of our demand and stand up whole-
heartedly to‘support it. If that support is forthcoming, all the difficulties
which Mr. Burdon pleaded so specially for will disappesr and in a few
years time we shall have the glorious, gladdening spectacle of seeing
Indian youth being honourably and properly trained in 'India for the
service of their King and country and giving a very good account of them-
selves. T hope, Sir, the Resolution will yet meet with a cordial response
from His Tixcellency the Commander-in-Chief and the Government
Benches, and I hope that every Member of the House will lend it his
wholehearted support. (Applause.)

Colonel J. D. Orawford (Bengal: European): 8ir, I would like to ask
the House to consider what is the objeet of the Resolution moved by my
Honourable friend. It professes to be a desire to start in India a military
college, and by that he has explained to us that he means a Sandhurst. But.
underneath and underlving that Resolution there comes a larger question—
that of the more rapid Indianization of the officer establishment of the
Indian Army. Now I would like to eall the attention of the House for ope
moment to what is the actual position as regards officers of the Indian Army
at the moment. Now the establishment of officers in a British battalion is
I believe 28, and the establishment of officers in an Indian battalion is 29.
Of that 29, 17 are already Indians and 12 are British. The problem there-
fore comes down to this fact that the 12 British officers hold the higher
appointments in an Indian battalion and our object is the gradual elimina-
tion of that British element. That, I take it, is the object of the House.
Now what is our problem? We are trying to build up in India an army
completely Indian, capable of undertaking the self-defence of this country,
and in endeavouring to find out the best methods in which we can solve
the problem, it is essential that we should recognize some of the factors
which enter into the problem. '

Pandit Shamlal Nehru: May I know who will solve that problem?

Colonel J. D. Orawford: + I take it all of us in this House. I want
you to consider for a moment some of the factors that underl_ie thé.nolutum
of this problem. We have already a certain amount of experience of
eompletely Indianized units in the final test of war, s_md the Government
have referrod with considernble admiration to the very fine effort
of the Imperial Btate Forces during the late great war, but from that
and from our actun! exherience in the war we find that there are consider-
able difficulties. Those Indian State Force regiments, when they went
to the war, were completely commanded by Indian officers a_nd had'l::een
tgained under Indian officers. They did not, however, pull their full weight
in the war until they had been provided with a considerable establishment
of British officers to nssist them. (Mr. Bipin Chandra Pal: ‘“Why?"}
My Honourable friend, Mr. Bipin Chandra Pal, says why. nnd. in t.hat._I
think ho has mossibly the whole of our difficulty. The fact is that in
your British officers, and I say this without any desire to exaggerate and
with all modesty, you have possibly the finest stamp of leader that you
can get to-day in the world. Whether we can breed and train a similar

B2 -
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stamp of officer in India remains yet to be seen.
myself to say that it is possible. (4 Voioce : “Why?"”’) We must first have
the actua}‘ax?enence of war to put our experiment to the test. (Mr. M. A.
Jmur;h_,: Will you wait until we have a war?”’) T am afraid, probably
vou will have to. (Sir Hari Singh Gour: '* We want to makn o beginning.'")
The point is this, that we have undertaken, or rather the Government
have nlreadg undertaken, the training of Indians as King's commissioned
officers, and they_ have further set aside 8 Indian units which in the
process of time will be completely Indianized; and I hold that this House
would be extremely rash in an important Department such as the Army
to expand their experiment until they have put to the final test of war
those completely Indianged Indian’ battalions without the support of
one Britisher or one British bayonet. I trust that they will be sucoessful,
but until they have proved, in war, that they are successful—and Mr.
Jinnah thinks that that would be a very long time—I am afraid, knowing

the dangers of the frontier, that opportunities may arise far sooner than he
expects.

Mr. Devaki Prasad Sinha: How can they prove that they will be sue-
cessful, without any training?

Oolonel J. D. Crawford: I have already said that these officers are
already having exactly the same training as British officers.

Mr. Devaki Prasad Sinha: Very few of them.

Oclonel J. D. Orawford: Only such number as you can take into the

8 Indian units. Do vou intend to throw away the whole of your Army

before you are absolutely certain that you ~have a safe substitute?
However, that is one problem, and when we look into the question of
Indianization and the Indian commissioned officers now entering the

Army we are faced with certain difficulties. The first thing is that many

of them refuse to serve in the Indianized units, and I would ask the House
to consider for one moment what is the reason underlying that refusal
on their part. To my mind it arises from a considerable mistrust of one
another. (Mr. Bipin Chandra Pal: ‘“‘Hear, hear”.) I do not know
oxactly what is the reason for their saying that, but they do say that—I-
am absolutely certain some of them say that—'‘serving without British
officers, we will not be dealt with in accordance with our merits. Questions
of religion, questions of caste, will enter into the comsideration of the
manner in which we are dealt. with.”’ That is a view that they take
‘hemselves.  You have, therefore, before you are going to get completely
Indianized regiments, to establish that feeling of trust between Indians
themselves. That is one of vour difficulties which you have to face.
Another point is that many of these voung men who hayg tu.kc.n th_e
King's Commission in the Army find that the life of the British officer is
not as easy as thev were led to expect. It is a far harder life than I think
most Members of this House reilize. who look upon it probably as con-
sisting solely of going to the club in the evening. But life on the frontigr
and the conditions which officers in the Army in India are called upon to
serve under are some of the hardest which men can be called upon to face;
and we have to harden up our men, our young men, beforc we can expeet
that they will stand up to the conditions. The importance of this
Resolution has already been emphasized by Mr. Burden. There are two
particular points. One is that in the successful solution of this problem
of moking an Indian army completely officered by Indians lies the

I am not prepared
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eventual hope of self-government in this country; and the second point is-
that if we deal with it rashly, if we deal with it without looking at all
the factors, we are liable to a most disastrous failure. Failure in this Depart-
ment, if it comes, will bp a disaster from which we cannot recover.
Failure in other administrative Departments does not open us to that
very serious risk, and we must remember that in India we maintain an
army not for any theoretical reasons but for the very practical reasons.
that along our frontiers we are daily faced with the business of actual
fighting. There is probably no country in the world which is faced
with the same position that India is faced with—the thought that at any
day, at any moment, there may come a war on us—and therefore our
military machine must have a' standard of efficiency that we cannot risk
lowering. Now it is not possible to fake any man and say, ‘‘Come along,
you will make an admirable soldier’’. The men that you will have to find
for your army in India must be taken from the martial races, and amongst
your martial races to-day you have a lack of educated men to fill the post
of officers. Now I mentioned at the beginning of my speech that over 50 per
cent. of your officer establishment of the Indian Army to-day is already
manned by Indians—men whom any British officer would look upon
with the very greatest admiration, men who are full of courage, full of
loyalty and full of training, but without education. (Mr. M. A. Jinnah:
‘“And without pay.’”’) And without sufficient pay if you like—I would
agree with you. They are without, as I say, education and I think if we
are going to tackle this problem properly, before we get down to the
question of the military college, we should get down to the training of the
youth of the nation. I believe the solution of the problem lies in getting
your young men at thc age of 9 and bringing them into professional
colleges built up in the nature of our public schools at home; and here 1
would quote from the speech of the Honourable Mr, Rangachariar on the
Lee Commission. He stated there:

' My own experience, having recently been in England, is that the English people
are what they are on account of their educational institutions and we are what we
?m on ”acccmnt of the educational institutions which these gentlemen have provided
or us. ' +
I thoroughly agree, Sir. I have always said that the educational system
in India has fuiled; what we want is to provide something much more in
the nature of English public schools. From that we will get a stamp of
men who will be able, I believe, to fill posts in every administrative
department ns well as in the Army; and I believe the first thing we have
got to do therefore is the establishment of these professional eolleges of
which Dehra Dun is to-day an admirable example. I would like myself
to see Dehra Dun expanded not agninst the military budget but against
our edueuntional budget, so that it can provide men not only for the Army
but for the other various services of the Government. I cannot ngreo
with my Honourable friend Pandit Madan Mohan Malaviya that we
should give up the advantages obtaining from sending our young men
to Sandhurst. Thosg advantages are verv valuable. There they meet
with young men throughout the Empire and they get that polish and that
csprit de corps which i essentinl to any successful body of officers. Were
we to train them only in India I believe they will be exnctly in the same
position as the bov at home who is brought up privately by a tutor com-
pared to a boy who has the training of a ipublic school. There is no doubt
that -we are all endeavouring to find a solution of this problem. I under-
stand the Government of Indin have under consideration the establish-
ment of King (leorge’s eolleges, of a Kitchener college, which will train
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the sons of Indiun Army officers, who stood by the Army so well, to make
them a better stamp of men und better officers in the junior ranks of the
Army. 1 beliove herein lies a method whereby we may oventually
establish that Army officered by Indians; but the position is exceedingly
ditticult and in view of the great risk that we rup, it must be tauckled with
the greatest caution. 1 cannot believe that we can to-day or within 1o
years completely Indianise the Army. We will be undertaking a risk
having in view our responsibility towards the country. I think it is a
thing which must grow gradually and we must prove to our own sutisfac-
tion that it is a possibility before we launch on any great scheme.

Sir P. 8, Siveswamy Alyer (Madras: Nominated Non-official): Sir, 1
huve listened to the remarks which foll from my honourable friend Mr.
Burdon with all the respect which they generally deserve, but 1 huve not
been able to understand exactly what his attitude or that of the Govern-
ment is; whether it is one of opposition or unwillingness to accept, or inertia
or what else 1 cannot understand, My Honourable friend referred to the
fact that this Recolution of 1921 was passed at the end of the day and he
also pathetically referred to the fact that he himsclf was not in the
Assembly. Possibly if he had been at the elbow of His lixeelleney tho
{Commander-in-Chief a different result might have followed the debatc.
Possibly the fact that it was at the ond of the day might huve had some
influence over His Excellency but 1 am not awarc of it. But one thing
i may say, that the force of that Resolution cannot possibly be weakened by
any of the circumstances to which my friend has referred. Therc wus a
later opportunity when this Resolution came up for discussion. That was
in July 1923 when I urged the Government to make a fresh representation
to the Imperial Government. And I distinctly stated that this Resolution-
which had been passed with the concurrence of His Excellency as spokes-
man of the Government, had made no progress during the three years.
Now, no attempt was made to belittle the force of the Resolution which
the Assembly had passed with the congurrence of the Government. Now,
Sir, we have had another two years since the Resolution of 1923 and what
dre the reasons now brought forward and what is the attitude
of the Government at the present moment? I do munot believe
that my friend Mr. Burdon is really opposed to the spirit of this Resolution.
I am quite willing to credit him with a desire to do what he can to move a
stage further. But how far exactly he is prepared to go 1 do mnot quite
understand. Now, 8ir, what are the reasons which have been brought
forward by Mr. Burdon in his specch against this Resolution? He refers
to the fact that the training given at Sandhurst is of such a superior
character that in the interests of our cadets it would be wrong to deprive
them of the opportunity of a training at Sandhurst. Now, we do not wish
to’have any institution here which will impart training of an inferior charac-
ter. We wish to produce here the same conditions that prevail in Sandhurst
in England. Of coursc, we know we cannot reproduce the atmosphere of

and, but that is a thing which we cannot help. But short of that, we
dpélre that the training herc should he of exactly the same stnndard_nn in
Fngland, that our instructors should be reeruited from the best military
experts in Fngland, and that the training should in no way be inferior to that
which can be obtained in Sandhurst. It has been poihted out that .the
object of the Government is to put the Indian commissioned officer and
the English commissioned officer on an equal footing, that if the Indian
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«commissioned officer, obtained his training in India snd his English con-
frere obtained his training in Sandhurst in England, there would not be
that equulity of status, reul ®r supposed, which would alone be conducive
to u real spitit and sense of equality. I do not know, Sir, how far it is
necessury to give weight to this sentiment. It is quite possible, and I am
willing to concede, that the man who hus been trained in England may
consider himself superior to the man who has been trained in India. But,
whether he is really superior or not will depend not upon the one man's
belief or feeling of superiority but vpon the actual facts. 1f the training
here is really as good as that given in England, then this feeling of superior-
ity, which may perhaps exist for some time, will be found later on in actual
experience to be not justified by the facts. It seems to me to be a factor
«of quite negligible importance. Now, if this training at Sandhurst is so
guperior to the training to be had elsewhere in the world, why is it that the
Colonies like Australia and Canuda have their own military colleges, and
why do they not send their young men to England for the purpose of
holding offices in tha Colonial Army? 'The argument reslly to my mind
proves too much. If it is so good that the training given m any colonial
it stitution or anywhere clse cannot approach it, then all the Colonies
ought to send up their cadets to Sandhurst. But the Colonies have had
their own way, they have had their colleges and their armies of officers of
voung men trained in their own military colleges, Then, Bir, it is, said that,
if the training is all imparted in India, the Imperial Government may not
be willing to grant King's Commissions to the young men who are trained
here because King's Commissions carry with them the power of command
over English troops or any troops of His Majesty anywhere in the world.
“That is perfectly true. But our ideal should be an army modelled on -the
lines of the Dominion armies. We shall be quite content if our cornis-
sioned officers can exercise authoritv and control over troops in our own
country. No doubt, in theorv, a King's Commission has a much higher
statud and at first sight the idea of holding a Commission which will enable
vou to exercise control over any part of His Mujesty’s land forces in any
part of the world may be attractive, but let us look at the facts. Do Indian
commissioned officers as a matter of fuct exercise any nuthority over
British troops in other parts of the world or in British unite? It is only as
< matter of theorv that this King's Commission is attractive. I see Mr.
Burdon shaking his head. I admit that it does carry with it in theory
the right to control, but T am not aware that Indian commissioned officers
have been allowed to command British units or have been allowed as a
. matter of fact to exercise control over units of the British army in other
parts of the world.

Mr, E, Burdon: Hus not my Honoursble friend forgotten the com-
mand of mixed brigades and of divisions of mixed troops in this country?

Sir P. 8. Sivaswamy Alyer: I am not aware that any Indian officer
-actually exercised any cofimand over British troops here.

H. E. the Commander-in-Ohief: Thev certuinly have command over
British troops here. The voung officers who come out from Sandhurst and
are attached to British units in this country have command over Biritish
troops of cavalry, of British sections and British companies, and their
training, and the King's Commission entitles them to do that.

8ir P. 8. Sitaswamy Alyer: But generally, Sir, apart from the period of
attachment for training, the Indian officers have not had tha opportunity
of commanding British troops.

- . N "
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Now, Sir, whatever the advantages of a King's Commission may be, the
ideal which we aim at is & Dominion army modelled on Dominion lines and
we ure in no way anxious to obtain the power of command over other units.
of His Majesty's army serving in other countries, The other arguments in
favour of not taking action upon this Resolution or allowing Indians to be
sent to Sandhurst are not, I think, of such a character us to be convincing.
It is not merely a question of sentiment. There are serious disadvantages:
in sending young men in the most plastic period of their lives to a foreign
country with all its temptations. 1 am sure His Excellency the Commander-
in-Chief is aware of the depth of sentiment in India which prevails upon.
this question, and the desire that is universally entertained that we should
train our young men in this country itself for King's Commissions. I am
aware, howevee, .that there may be dilliculties in the solution of this ques-
tion and I am quite prepared to make allowance for these difficulties. Apart.
from the financial aspect of the question, to which Mr. Burdon rightly
referred, there are other aspects which may require consideration. For
instance, the question of the number of commissions which we throw open
to Indian cadets every year is undoubtedly intermixed with this question
of u training college. If you are going to grant, say, 10 or 15 places every
year, it would certainly not be expedient or desirable even from an educa-
tional point of view to have a separate college here. That 1-can see. But
if you can increase the number of commissions to be thrown open every
year, and if you can increase the number of students to be trained every
year to at lenst 40 per annum, as_ for instance, by training cadets belong-
ing to the Indian States—there are Indian State forces and officers have
to bo trained for the Indian States—I am sure the feasibility of starting
an educsational institution here would be looked at from a different stand-
point. 1 am aware also that there may be difficulties of the kind referred
to by Mr, Burdon with regard to the character of the com-
missions to be grunted, and so on. But these are not difficulties
of an insuperable character. While 1 am quite prepared to agree
that there may be some necessity for having the subject properly
considered and inquired into, we cannot agree to treat the ques-
tion of the desirability of starting a college here as an open one.
That question was concluded by the decision of the Assembly in March
1921; and as to the desirability of establishing a college, there can be no
doubt or difference among Indians at any rate. The only question is whe-
ther, in view of the other difficulties which may present themselves, as
for instunce, the number of cormmissions, the cost of starting and equipping
» college, and the character of the commissions to be conferred, it would
not be desirable to have a preliminary inquiry. That, however, is quite a
different matter. We do not want to leave the question of the desirability
or the expediency of having a college here treated as a perfectly open ques-
tion, and sllow the Government to come to the conclusion that no college-
should he started here. We do not want to sec éhe Government go back
upon the Resolution which was passed in 1921 for the early establishment of
a military college. .

With these remarks, Sir, T have great pleasure in supporting the Resolu-. .
tion which has hbeen moved by my friend Mr. Venkatapatiraju.

Oaptain Ajab Khan (Punjab: Nominated ‘Non-official): Sir, it will be-
the desire of overy patriotic Indian to agree with the gpirit' of the Resolu-
tion moved by my Honourable friend Mr. Venkatapatiraju, but in putting:
it into practice there are very many difficulties which may not have occur-

! -~ ¥
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red to many Members in this House. When I read the announcement of
1917 about the goal of the British Government in India I for one could not.
realise how far responsible government would go without an Indianized
defensive army for India. On the other hand, the demand for the estab-
lishment of a military college in India, giving candidates, who pass out of it
the King's commission, with the same privileges and rights as the candi-
dates who pass out from Sandhurst, will not be agreeable to the other
officers who get their commissions from Sandhurst, and as such we, who
are on our way to responsible government, “will have secured the prerogative
which is wanting even in the Dominions at the present moment. Moreover
if, according to the proposal of Sir Sivaswamy Aiyer, we start a college:
and give dominion commissions in India, I do not know how it will work
when we have a composite brigade of British units and Indian units. In one
case certain units will be commanded by British officers with the King's-
commiseion, and the other units will be commanded by Indians trained in
India and that will mix up matters and lead to' many complications as to
power of command, ete. Of course it is a very difficult problem and it will
require many cxpert brains to solve it. It is not a matter that we can do-
easily. I know in Lord Curzon’s time they started a college at Dehra Dun.
They commissioned some cadets there, and they, to the best of my know-
ledge, had no recognised position. They had the same privileges and pay I
would say, but they were not recognised in any special category of a com-
mission,—and when this new rule was brought in 1919 and the King's com-
mission was opened to Indians, their position was recognised and they
started their qualifying service from that date. As to the history of the
Indian Army, all of you know that the Indian Army was created in 1778
and it has ever since served the British Government with honour and
loyalty and has played a great and vital part in extending British rule.
The numrber of British officers in an Indian regiment before the Mutiny
was only three, the Commanding Officer, the Adjutant and the Quarter
Master. (I say this subject {0 correction). The Commanding Officer had’
to decide all important cases of military low, the Quarter Master used to
indent for stores, and the Adjutant was in _charge of training. All the other
power was vested in Indian officers. With the development of the Indian
Army and after the Mutiny the quota of British officers gradually incrcased,
so that there were 8 British officers and 16 or 17 Indian officers in 1898 and
when I joined the Army the systern under which a unit was organized in
command of wings was in vogue. Then they introduced the double com-
pany system and each double company was commanded by a British
officer who had another British officer to assist him.

In the great war the platoon system came into use which deprived’
the Indian officer even of the command of a company and
the latter was turned e a platoon commander, while the
number of British officers increased to 12, 16 and even sometimes to
28 per unit. When we look at other departments of the Government,
such us the Judicial or. Civil administrftion, created much later, we
see that Indiang have risen in them to the wverv highest positions and
the most responsible posts. However, 1 do not wish to discuss that poiut;
but I can safely state that the training and the scope of command of
the Indians in the Indian Army, Sir, havo been all the time curtailed and
neglected in the past. I would not say that capable Tndian officers were
not forthcoming; but thoy had not been given sufficient scope. The num-
ber of Indian candidates that are being sent to England is 10 per annum
now. Out of these 8 or 7 may he successful or say the whole 10 are suc-
cessful. In 20 or 22 years’ time, which is the average length of service
»
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for un army officer to retire, we shall have only <20 Indian officers in all
With admission at that rate we shall never get beyond 220 Indian officers
in the whole of the Indian Army; and therefore 1 say the number of Indian
‘.candidates admitted to Sandhurst every year is very small,

Now the proposal for the estublishment of a militury college sounds
very well in words but very very great ditticulties have to be overcome before
we can give it practical shape; and 1 would suggest to the Honouruble Mr.
Burdon snd to other Honourable Members that we require a smull com-
mittee of experts to look into this question very carefully and make re-
-commendations as to what should be done to surmount the various difli-
culties which stand in the way of it. His Excellency the Commander-in-
Chief and everybody else reulise that there are, difficulties which have to
be solved. It is not a question of what suits the interests of Indians alone.
Other wider and vested interests have to be looked into also. It will be
up to the committee to see whether they can suggest something on the
lines of the Indian Civil Service or something else of that kind, requiring
military cadets trained’in Indin to go to Epgland for one or two years’
training or some other scheme which 1 am not in a position to suggest now.
But they will have to look into the whole question very very carefully and
make their recommendations to Government. I think that is-the only prac-
‘tical form that could be taken up. I know thut thc position of the British
officer in the Indian Army has been very honourable and he has rightly won
and commanded the confidence and esteem gf the Indian sepoy. I am sorry
to say that I cannot agree with Colonel Crawford when he said that the
present establishment of Indian units being 17 Indian officers and 12
British officers, is equally shared by both classes in  the. officers’
.grade. I know that the Indian’ officer holds a very umimportant position
and has no say of any importance at ull in the internal economy of his
unit. He commands a platoon but he cannot get beyond that as things
are; whereas the British officer can aspire to and schieve the highest post
in the Army. I know that in the grent war the Indian officer has done
verv well and I have seen cases where Indian officers of mature experience
‘have guided young British officers for all practical purposes in the field,
although their scope and their power of command was limited. In most
cases it is true lack of education stood in their way and they were not
able to get any further. I hope the time will come when these men will
be able to get on better. As far as the establishment of a military college
in India is concerned I have everv sympathy with it. At the same time
1 do not know how the practieal difficulties that stand in the wav of it can
be got over. Bir, if such a committeg were appointed, we should be able
t0 solve most of the difficulties. "these remarks, Sir, I close my
remarks about the Resolution. .

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Bir, before
1 got ‘ap, I was thinking whether I should address this House or whether
1 should address Mr. Burdon, the Army Secretary, or whether I should
vddress His Excclleney the Commander-in-Chief, or whether 1 should
nddréss the War Office or His Majesty’s Government. (4 Voice: ‘“‘Not
the Chair?'”). Through the Chair. ‘I amn puzzled, Sir, whom to address:
1 do not know. Now, Mr. Burdon in his speech, which was long, full of
phrascs, eouched in beautiful language, full of caution, full of statesmanship
.with a little bit of sermonising, never told us from his seat what iz the
position that he, representing the (fovernment of India, wants to take up
with regard to this Resolution. Why does he not frankly tell us—I can

—
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sce it from his speech—that he is nobody, and that he cannot do anything?
(His Excellency the Commander-in-Chief: ‘' No'')

Mr. M. A, Jinnah: He meant that " he did. - What did he mean? What
is the uttitucfe, I want to know definitely, what is the attitude of the
Government of India with regard to this question? I want an snswer.
(A Voice: ‘* You will have it. ') Either say, a8 Mr. Burdon did, in
1923 that you cannot do anything.or give us a frank answer as to what
you can do. This is what Mr. Burdon ssid. Speaking on the 4th of July
1928, Mr. Burdon said:

** The principal recommendations which remain unfulfilled are as follows :

(1) The proposal that Indians should be admitted to the commissioned ranks of
the Royal Artillery, Royal Engineers and the R8yal Air Force.

(2) The proposal to increase to 256 per cent. of the annual total the number of
commissions granted to Indians "'—(this is the important portion).

~  *(3) The proposal to establish an Indian Bandhurst "'—(that is the one with
which awe are immediately concerned in this Resolution).

Then what did he say? This is what he said:

‘““ Well, Bir, as my Honourable friend has pointed out, these Resolutions were
sadoptod with the concurrence of the Government of India, and I may say that the
propusals were duly laid before His Majesty’s Government. But they have not' been

accepted.”” |

The proposals have been duly laid before His Majesty’'s Govermment,
Lut they have not been accepted. That was in -July 1928. What does
Mr. Burdon say now? What is His Majesty's Government's verdict on
this question? We heard nothing. When that Resolution was passed,
Mr. Burdon said that it was & mishap. The amendment that was moved
was probably a mishap. Now, Sir, I have got the record here. I would
} articularly draw the attention of the House to the difference between the
original Resolution and the amendment which was adopted. I am only
read’ng the portion referring to this particular eubject, because there are
<ther things in the Resolution:

* (b) the desirability of “establishing in India & military college. such as Sandhurst
should be kept in view.” v

So, the Mover of the Resolution was very cautious and I think it would
satisfy even the ambition of Colonel -Crawford. ‘But some rash Member
of the Assembly, not following the wisdom of Colonel Crawford, with
which 1 shall deal very soon, suggested an amendment. The awmendment
was as follows: :

“ That as soon as funds be availajle steps should he taken to establish in India

a military college such ns Sandhurst and the desirability of establishing in India training
and educational institutions for other branches of the army should be steadily kept in

view."

‘The amendment was accepted by the House. And it was after the amend-
ment was accepted and it then became the Resolution, that His Excellency
the Commander-in-Chief with full knowledge of that fact, got up and
addressed the House and he gave his reasons, with which I do not agree.
‘What he said was: '

“ For these reasons we accept the Resolution."”

‘His Excellency the Commander-in-Ohief: Not the Resolution as amended.
‘l‘. M. A. Jinnah: Certainly, Sir.
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His Excellency the Commander-in-Ohief: Certainly not.

Mr. M, A, Jinnah: Well, Sir, then I should advise the Commahder-in-
Chief to have some legal advice before he gets up. The Cemmander-in-
Chief forgets that the moment the smendment was carried by the House,
that was the Resolution. The other went. I dare say that perhaps with
the soldierlike attitude of His Excellency—frank, I quite agree—he honestly-
telieved that he was really accepting what was rejected by the Housc.

But, Sir, now let us really get to this question, the question of establish--
ing an Indian Sandhurst in this country. That is a question which is full
ot implications of very serious and far-reaching consequences. 'The first.
question that arises is this; that, if we are going to establish an Indian
Sandhurst, it must by 1mphcatlon be understood that we must have a.
tefinite scheme, a scheme for the purpose of rcorganising the army, its
constitution, its future composition, a scheme which will be a practical
vorkable scheme, which will Indianise the army in the course of a reason-
nble period. It is no use merely having an Indian Sandhurst ides,
because as I say, what is the Indian Sandhurst going to do ? (His:
Ezcellency the Commander-in- -Chief: ' The foundation of it ".) Yes,.
the foundation of it. Yes, but if you are going merely to train
up 10 Indians a year, 1 am afraid the Indian Sandhurst will be:
wasted. If it is only going to be established for the purpose of
training up 10 Indians a year and out of that 10 a few might
be qunlified to get King's commissions what is*the good of it? And’
that was Mr. Burdon's argument. This is what Mr. Burdon said: What
in the good of having an Indian Sandhurst? I do not want to read the
whole of that portion, he will correct me if I am wrong. I am giving the
substance of it. He said: What is the good of an Indian Sandhurst f’
vou only want ten men to be trained up? Therefore, Sir, the questions
which arise to my mind are these. I do not care who is to be blamed.
1 do not care who is standing in our way. I do not care whether it is a
Recretary or whether it is the War Office or anybody else. T am concerned
wvith the Government. It is no use saying that the Government of India:
orc doing their véry best but that the War Office are putting obstacles m
their way. It is no use telling me that His Majesty's Government are-
rgningt it. Tt is no use telling me that His Majesty's Government are
not agreeable. That is no solace, that is no consolation, that is not meeting:
the point. Do you honestly, T put this question in all seriousness and in’
all earnestness, do you honestly wish India to take up the defence of her-
country within & reasonable time? The answer is ** Yes.” Mr. Burdon
SHYE, ‘“ We are not inconsistent; we are not negligent.”’ Sir, let me tell’
vou frankly you are something much worse than that. If it was merely
negligence, I could forgive you. If it was merely inconsistency T could
cverlook and forgive you. But let me tell you, and I tell you quite frankly
and fearlessly, that the charge against you is that you are mnot hnnestlv
convinced that you should help India to take up the defence of her-
country?* T tell you that it is not merely I who say so, but even sober
inon who have grown grey, men who have been loyal to the Government:
‘of Tndia, men like Sir Krishna Gupta, who have served vou, sav so too..
I would ask the Commander-in-Chief to read his statement in the-
Indian Review of January, 1925. What does he say? He doubts yoar
hona fides Indin doubts vour bona fides.

H's Excellency the Oommander-in-Ghief: They are wrong

—

[

-



ESTABLISHMENT OF A MILITARY COLLEGE. 1247

Mr. M. A, Jinnah: I say they have every justification. You have
«Jelayed beyond every readonable time-limit. '

His Excellency the Oommander-jn-Ohief: No. _

Mr., M. A. Jlnnah: Yes, you have. I may tell you you have. You
have not made a real, earnest, honest endeavour to enable the people of
India to have a proper training in military matters.

His Excellency the Commander-in-Ohlef: I think we have.

Mr, M. A. Jinnah: You come here with one excuse or another,” and you
tcll us that there is this difficulty and that, that there is this to be done
and that to be done. Colonel Crawford, I think, représents the truc mind
«f the large body of Englishmen. Has there ever been a proposal which
we have suggested which wuas not rash, except perhaps the deputation in
“which Colonel Crawford joined? That was not rash, I suppose. When
have you Englishmen ever agreed with us and said that any proposul that
we make i8 not rash? You say, ‘‘ It is rash, be cautious . We have
‘teen 150 years under this Government. You have deprived the people of
India of arms. What have you done?

(At this stage Mr. President vacated the Chair which was taken by
Mr. Deputy President.)

«(olonel Crawford says to-day that you have got d#s against 12 British
-cfficers 17 Indian officers. You have got the answer. Here is u testi-
mony of the Honourable Member Captain Ajab Khan. What does he
#ay to you on the floor of this House? Is he an officer or not? He is an
«<flicer only in name, :

Oolonel Orawford: May I explain to the Honourable Member, Bir, that
in the British Service, the duties of platoon command are carried out by
British officers. I pointed’ out that is similarly the case in the Indian
Army, the higher posta being retanined by the British officers and the
<hject was the olimination of the British officers from these higher posts.

Mr. M. A, Jinnah: I say this statement does not meet the point at
all. The point that we are concerned with—and Colonel Crawford who
has certainly more experience of the army thah I do ought to know it
perfectly well—is this. As it was pointed out to the Commander-in-Chief
Wuring the last budget debate, what we want,—and I am sure His
Excellency the Commander-in-Chief understunds it perfectly well and I am
surprised that Colonel Crawford does not appreciate it, though being
himself o Colonel he ought to know more than I do—is this. We have
got this problem that to-day the officers in the army, both British and
Indian, are Englishmen. Only two or three vears ago we were given the
concession, as somebody would eall it, of holding King's Commissions, and
vou started it by sending 10 boys to Sandhurst. That was the first time
in the history of British India that you granted the King’s Commission
to u few. To-day the entire army, both Indian and Britich, is officered
by Englishmen. We desire that that should be Tndianised. That is the
issue. Does not Colonel Crawford understand that? What is the good
of drawing n red herring across our path and talking about matters which
are not relevant? That is the whole question. Although you may be able
to satisfy us that perhaps there is a better method or that there is a
difficulty in the way of establishing a Sandhurst in India at present, it

o’
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may be debatable, it may be arguable, but can we possibly discuss that
question or that problem on the floer of this House, can we discuss the
scheme on the floor of the House? “Is it possible? We can only argue.
If the Government wish to get rid of that charge, namely, that they are
not quite in earnest, if the Government wish to remove that impression—
and I say it is there throughout India, the soberest of men think like
that—if you want to remove that impression that you are wanting in
bona fides, I appeal to you to appoint a committee with comprehensive
terme of reference to tackle this question. And you may appeal to the
War Office if you like or to His Majesty’s Government—I know your
proposals will be turned down, but I do not want to mince matters and
I want to put the issue clearly that if you wish to satisfy public opinion in
India on tl")nis question—and it is the most vital question, the most funda-
mental one, it-is the foundation of future responsible government—if you
wish renlly to satisfy public opinion here we aro willing to work with you,
to associate ourselves with you—for Heaven's sake at once have a proper
body constituted that will inquire into this question fully and thoroughly
and let us have an honest and straight-forward scheme which will assure
the people of Indin that you honestly desire that Indians should take up
the defence of their own country within a reasonable time. Whatever
that scheme may be,—whether it may require 20 years, or 10 years, or
100 yvears I nmm not concerned with that at present, somebody may say
5 years, somebody may say to-morrow, somebody may say 100 years, I
am not concerned with that at this moment—I wuant my military Com-
mander-in-Chief, my military experts, my politicians and my members
of the Civil Service and even Colonel Crawford and Bir Campbell Rhodes
who might think otherwise and think that we might be rash, so as to ensure
that we should not be rash I should like to have them there. Let them
sit together as real well-wishers of India and the Empire and frame a
scheme and let that scheme be adopted. I am sure, Sir, that will satisfy
India and you will then be able to repudiate the charge and I shall then
stangd up here again, if T am here, and say as emphatically and as fearlessly
that you are acquitted of that charge of want of bona fides. -

The Assembly then adjourned for Lunch till Half Past .Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President in the Chair.

Diwan Bahadur T. Rangachariar:  (Madras City: Non-Muhammadan
Urban): 8ir, I shall be very brief in speaking on this motion. Necessity
knows no law. Necessity knows no difficulty, and necessity is also the
mother of invention. T am fully alive to the difficulties pointed out by
the Honourable Mr. Burdon in the way of establishing a military college
like Sagdhurst in our country. S8ir, we have waited too long in these
matters)d It is often pointed out that if we want responsible government
we cannot have it till we are able to defend ourselves, and if we want
facilities for enabling us to defend ourselves we are told that the path is
beset with difficulties. ” So that they are arguing in a vicious circle. There
is much truth in the complaint made by the Honourable Mr. Jinnah, at
any rate there is the real foundation for the belief in our minds that the
Government are not in earnest. I will not say that they are not bona fide,
but I am sure they are not in earnest in these matters. In 1921 the
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atmosphere was quite different. In 1921 when His Excellency the Com-
mander-in-Chief came to this House and said, ** I am your humble servant;
I am going to carry out your orders and not those of the War Office in
England,”” we were all elated. We were lifted off our feet and we thought
really that we had become masters of the situation here. But, Bir, they
are mere words. Wu were in a mood then to co-operate with each other.
There was necessity for co-operation both on the part of the ‘Government
and on the part of the peoples’ representatives here. Unfortunately 1021
has passed and 1925 has come. The Government were reasonable then.
We had Mr. Montagu at the head of affairs then. The Gov-
ernment are unreasonable now, that is the real .truth of it, the
Government at home. And we wish to take full advantage of
His Excellency, Lord Rawlinson's sympathies. We do not want
to miss the chunce; now that His Excellency Lord Rawlinson is
hers, we want to push on with the scheme, and I am sure that, if it were
left to His Excellency, he would be the first to suggest all the remedies
for the difficulties which have been pointed out by his lieutenant, the
Honourable Mr. Burdon. I am sure lord Rawlinson will solve those
difficulties in no time if he had the mind and if he is permitted. But the
question is, if he is permitted? Now, Sir, the people demand that he
should be permitted to do that, and we cannot wait, we cannot afford to
wait any longer. This is one of those matters in which we should begin
at once, whatever the cost- Sir, if for instance you went to the country
with a proposal for a direct levy of taxation for this purpose, for the pur-
pose of establishing a military college, assuming our finances do not permit
it, I am sure, Sir, the people will return with one voice and say *‘ by all
means put on this impost.”” There will be no uncertain voice in this
matter; I can speak with all the authority, with all the knowledge I
possess; and epeaking in the presence of my countrymen I can assure
the House that if really a special tax is put on for this purpose, they would
cheerfully meet it. Sir, it is a necessity, as I have said, it is & prime
necessity for this country to get on. We cannot afford to wait any longer;
and as I said, therefore, this is a matter which must be tuken as a thing
beyond question. That is, the desirability of establishing a military college
must be teken as o proposition about which there can be no dispute. So
gssuming that as the basis, the next question is, what are we to do im
that direction? I quite recognize that there arc various questions, compli-
cated questions, to be gone into hefore you can establish a military college.
It cannot be done in a day, and it cannot be done by one mind. You want
expert assistance, you want the assistance of politically-mind people,
‘you want the assistance of other people, financial experts also, so that, Sir,
this comprehensive scheme is needed for the purpose and that can be
evolved only by a competent Committee, and I therefore, Sir, move the
amendment which stands in my name, which runs as follows:

* That for the words in the original Resolution ‘and the necessary amount be
sanctioned to start the preliminary work ' the following be substituted :
‘and that for that purpose a Committee including non-offigal Indians be imme-
*  diately appointed for investigating and reporting upon a comprehensive:
scheme including the financial commitments involved therein '.””

As amended, Sir, the Resolution will run as follows:

* This Assembly recommends to the Governor General in Council that early steps
be taken for starting a well equipped Military Colleie in a suitable locality to train.
Indians for the commissioned ranks in the Indian Army Bervice and that for that
purpose a Commitfee including non-official Indiana be immediately appointed for inveati-
gating and reporting upon a comprehensive acheme including the financial commitments
involved therein.'’ .
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8o that the purpose for which the Committee is appointed is confined
solely to the purpose of establishing & military college, and for that purpose
-only the Committee is needed in order to advise upon a proper scheme.

Mr. M, A. Jinnah: As to the nature of the building? What -sort of a
building? What will the Committee do?

Diwan Bahadur T. Rangachariar: The Committee will examine what
-expert service is required and all the various other matters in order to
establish a military college, what course of instruction will be needed
here, how it is to be staffed, whether the whole instruction should be here
.or should embrace a further course in Sandhurst and various other matters—
I mean it is really impossible to specify all the detsils which the Com-
mittee can go into—and probably also where it is to be located, which will
be the central position, and various other matters. The principle is
accepted in the Niesolution that a military college should be established.
What the preliminary training ought to be, what the course of training
-ought to be, ull these are matters of detail—of sufficiently important
detail—which will have to be investigated by a Committee. I therefore,
8ir, move this smendment. I have mentioned there ‘‘ including non-
-official Indians.”” I have not specified there that they should be non-
official Indinn Members of the Legislature. I am sure the Government
will take care to include non-official Indian Members of the Indian T.egis-
Inture when they appoint & committee, although I have not specified it.
I did not want to confine the scope of the selection only to Members of
the Legislature. There may be other competent non-officials outside the
Legislature. I wanted Government to have the opportunity to appoint
-such competent men. That is why I have made it so wide. I therefore
think that the time has come for the Government to take earnest steps in
this matter. It will not do for them to say: ‘‘ We were not quite sure
what we were doing in 1921, Whatever they may have been doing in
1921, whether really they meant all that they said, it does not matter
to us. But what does mmtter to us is what steps you are going to take
in order to establish the college.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, the Resolution before the House is one on which there
can be no two opinions so far as the Indian public is concerned. The whole
of India—and I am speaking of Indian India—is solidly in favour of the
proposition. The fuct is there and no amount of reasoning can shut our
eyes to it. I have héurd to-day a very strong case attempted to be made
out by my friend the Honourable Mr. Burdon. I have heard also the very
warm appeal made by my friend Pandit Madan Mohan Malaviya. I have
listened to the cold reasoning of my friend Sir Bivaswamv Aiyver and I
have also heard the very powerful indictment of the Government of India
by my friend Mr. Jinnsh (Hear, hear.) If, Sir, everyone of us, the Indian
element in this House, were to be given a chance to sav a few words, I
have not the least doubt in my mind that they will all echo the same
feoling. Now, as for the specch of Colonel Crawford, I was wondering
what was the case that my gallunt friend wne trving to make out. He
was probably fighting a shadow. He has no doubt fought many substantial
enemies in the past, but to-day I am bound to sav that«it was nothing
but a shadow that he was fighting. He was forgetting that we are not
asking that the Indinn Army should be officered by Indians all at once.
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He was complaining that what Indians want is training and training of
a special character which befits the British officer to lead an army. What
is it that we are asking for? We arc asking just for a training ground,
just for an opportunity to bring up our young men in the same manner
as English officers are brought up. And how are we to get it? Bir, only
the other day as to one proposition which was before the House, namely,
the establishment of a Bupreme Court,: I committed myself to the opinion
that the time for $hat will be when we have responsible government. " But
there are questions and questions. This is a matter in which we cannot
wait for a single moment. We are unfit to defend our country and there-
fore there is no responsible government. Why are we unfit to defend our
country? Because there is no responsible government. It is a vicious
circle. Unless the two things go on together and unless we begin to
qualify ourselves to defend our country at the earliest possible opportunity,
the argument will hold good for ages to come., Not that it is disputed by
anybody that the time has not come for us to prepare to defend our
country. It is only the method, it is only the procedure, it is only the
manner in which all the difference lies. Now, whatever may be said
by the Government or their apologists, the fuct cannot be burked that it
is the Governmfent and the Government alone which is to blame for the
present state of things. Why ure we not ready? Because you came in
our way. You did not permit ue to be ready. You disarmed us and then
you did not afford sufficient opportunity for the voung men of the country
to train theinselves for the army. Now- that it is past high time it is said
that there are difficulties in the way. DBut who has created those diffi-
culties? T have not the least hesitation in saying that they are all of your
own making. If vou had only begun in time, to-day it would have been
possible, after 150 years, to man all the officers of the Indian army by
Indians. (A Voice: '* Then where would the British Empire go!’’) That
ig juist the difficulty. But surcly there are friends like my Honourable
friend Pandit Madan Mohan Malaviys, who say that we will be proud to
continue the present connection with England-for all time to come. I am
not of that opinion. Not that I am agninst keeping up the connection
between England and India, but that it should be on very different terms
to what obtains at present. There has been a suggestion made by my
friend Mr. Jinnah and n formal amendment moves by my friend Mr.
Rangachariar,

Mr. M. A. Jinnah: May I rise to a point of explanation, Sir.” My
suggestion is totally differentr from . . . .

Pandit Motilal Nehru: That is what I was going to explain, My friend
Mr. Jinnah need not anticipate me. I was just going to say the very thing
he stood up to explain.. There is a vast difference between the suggestion
of Mr. Jinnah and the formal amendment which has heen proposed by my
friend Mr. Rangachariar and I may at once say that I thoroughly agrce
with Mr. Jinnah. Resolutions, Bir, are moved in this House. Thev are
either carried or defeated. Even if carried, they occupy no higher place
than those which have heen defeated because the Government do not
usually act upon them. But in this case a formal Resolution bas actually
becn accepted by the Government and vet we find that no definite steps
have been taken up to this day. On the contrary, what has happened
is that the acceptance of that Resolution has been conveniently forgotten
a8 has been shown by Mr. Jinnah. But what I would submit to the House
is this, that the mere carrying of this Resolution will not help to carry us

[
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far. As far as I have been able to underst.and my friend Mr. Burdon, 1
feel that he at least has an honest and sincere desire to see that definite
steps are taken in order to make it a practical proposition snd not merely
s Resolytion which would be passed by this House and then forgotten. I
think, if I have been able to understand my friend Mr, Jinnah correctly.
his view was not merely that this Resolution should be adopted by this
House and accepted by the Government of India, but that.the Government
should at once proceed to act upon it by taking steps to formulate a scheme
with the assistance of some Members of this House, and of expert advice,
and I would add, by a visit to the various training colleges, Sandhurst and
others if necessary. If the Government will accede to that suggestion and
thus put a practical shape to the proposition, I think it would be far
better than merely carrving this proposition by a majority of our votes. I
do hope, Bir, that His Fxcellency the Commander-in-Chief will see his wav
to accept the principle of the Resolution, and to go further and appoint,
or at least allow this House to appoint, a committee which, in collahora-
tion with experts, would draw up a scheme of what is possible in the present.
circumstances in order to make a bheginning. TFor the rest, I submit, Sir,
that the argument on the Government side comes to this: because vou get
far better training in Sandhurst, therefore it is not advisablo to have it here
on the ground of expénse and other things. If that argument were to hold
good and be carried to its logical end the result would bé that we would
have to shut up all our colleges and universities because undoubtedly the
training now given in the English colleges and universities is far superior
to what we get here. But it would be absurd to suggest such a thing. We
want to make a beginning in our country under the circumstances in which
we live. My friend Sir Sivaswamy Aiyer said that we ean have cverything
here except tthe atmosphere. I say we can also have the proper atmosphere
for a military career. The example of Japan was given. What has
Japan done? My friend Sir Hari Singh Gour put a very pertinent ques-
tion to Colonel Crawford when he was talking of the indispensability of an
English training. He asked ** What about Japan?"’ but the gallant Colonel
did not give a rep dy Of course they did not nll receive their training at
Sandhurst, nor did they qualify themselves anywhere else in England.
There are many nations in the world whose armies are officered by their
own nationals and not by Englishmen, or men who have been trained in
Sandhurst. The only difference is that in nther countries they have their
own Government ; they evolve their own schemes; they import persons with
expert knowledge and do all that is needed. We are helpless and therefore
we cannot get on unless this Resolution meets with the acceptance of the
Government of India and His Excellency the Commander-in-Chlef takes
the interest for which my friend Mr. Rangachariar has appealed to him.
1 therefore would suggest, Sir, that the Government will be pleased and
His Excellency the Commander-in-Chief will be good enough to see eya
to eve with this House, and the whole country, and give due weight to
public opinion on this very essential and vital question. That can, rm]v
be done by facilitating the training of Indians for a military career in’ their
own country. It may be that under exceptional circumstances and for
certain high posts a npecm’l training in England may be considered neces-
garv. To “that T do not think there can be any objection, but a beginning
must he made in the country itsclf. We must have our voung men to

look up to an institution where they can look forward to a brilliant military
career.
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I need not take up the time of the House as to the argument of my
Honourable friend Colonel Crawford about martial races not being educated
enough and non-martial races being better educated. Sir, the distinction
between martial and non-martial races is fast disappearing and
as soon as there is an opening in this country for a military career
you will find that even the non-martial races will flock to the
college in such numbers that you will be surprised. They will be
found in every way to be fit for a military career. (Colonel J. D. Crawford:
‘“ But will they stay?'’) What reason have you for saying they will not
stay. Who are after all the martial races? It is surely not the caste
system by which we are to be guided. It is not that a Brahmin is only o
priest. You have got your 1st Brahmans. You have got the Baswara
Brahmans. (Mr. K. C. Neogy: ‘' Even the Bengali Regiment '.) Yes,
even the Bengali regiment. All the talk about martial and non-martial
races is ancient history that will not hold water now.

Nawab Sir Sahibzada Abdul Qaiyum (North-West Krontier Province:
Nominated Non-Official): What Colonel Crawford said was what prevents
those clesses from going to Sandhurst.

Pandit Motilal Nehru: He did not say that. What I understood Colonel
Crawford to mean was that general education was lacking in the martial
classes and officers must have a ground-work Bf general edueation before
they can be given expert and technical education in military affairs. But
I say that is not the case. I say that among those who have a grounding
of general cducation you will find martia! people and martial races; and
that there does not exist any sharp line of cleavage between non-martial and
martisl races in India.

We may spend the whole of to-day und to-morrow also if we like on this.
Resolution. There will be any amount of good argument forthcoming from
the side of the Indian section of this House and there will be any amount.
of excuses on the other side. The question has been discussed threadbare
in the country. As I have said, you cannot convince us that there are
such diffculties in your way that vou cannot overrome them. We claim
that we have succeeded in convincing you that those difficulties are no-
thing compared to the advantages which are bound to accrue not only to
Indin but to England as well. For these reasons, Sir, I support this Reso-
lution and I again appeal to His Excellency the Commander-in-Chief to
accept it in principle, and not only to accept it in principle but accompany
his acceptance by something definite and something substantial in the way
of actually framing a scheme which would lead to the stablishm?t of &
military college in India in the near future. %

Oolonel Sir Henry Stanyon (United Provinces: European): Sir, I pro-
pose to address myself to & point on which the learned Pandit who last
spoke complained that no answer had been given to the contention put
forward by Pandit Madan Mohan Malaviva. It was said that if Japan
¢ould build up an army such as she did build up in 20 years, and if the
Colonies could have their own military colleges, why should not India do
the same? 8Sir, this argument, in my humble opinion, overlooks facts in a
way that is very common when analogies aré drawn. Japan
is, and has been, for centuries a homogencous nation—one in
language, onc in, religion and one in atmosphere. Colonies offer no analogy
whatsoever. They are the Local Governments of fthe settlers of one race
and their descendants.

3 W

el
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Pandit Madan Mohan Malaviya: What about Canada, France and
England?

COolcnel Bir Henry Stanyon: Where in Japan or the Colonies is there
that congeries of races, castes, creeds and languages which we find in Inda?
1t is po good blinking these facts. One has got to face them. That is the
only way we can meet the difficulties which arise out of them. In Japan
you have a trust between man and man, a patriotic adhesion for national
progress which must succeed wherever it is backed up by the necessary
courage and character. Now, Sir, in India all the necessary courage and,
in many cases, the character are present. But where is that trust between
man and man without which there can be no Commonwealth?

Mr. A. Rangaswamy Iyengar: What sbout the sepoys?

Oolonel 8ir Henry B8tanyon: Forces of disruption and disintegration
abound. The country labours under the disease of communal suspicion,
All honour to the cducated leaders who are now trying, and have been try-
ing for years, to overcome this evil. But until their teaching works down to
the millions who counstitute the population of India, until a general spirit of
working for the comnmon rather than for the communal weal is established,
Ind'a cannat hope to emulgte the achievements of Japan. It cannot hope
to have established an Indian national army any more than it can hope for
Swara]. (A Voice: ‘* Bravo'' ; and ironical cheers from the Swarajist
benches). What Japan did in 20 years, India, if left to herself us she is
now, ‘would not achieve in 200 years. (Iron‘cal cheers from the Swarnjist
benches,) (A Voice: *‘ Thanks to the present condition of Indiz "’.) But
it is just here that the Englishman in India can find his place and help to
discharge the trust which he hus laid on himself, provided he getls some
measure of trust and of genuine eco-operation from his Indian fellow-sub-
Jects. With British and Indian co-operation, even in the present conditions,
there is no reason whatever why, in a reasonably brief space of time, the
high, noble and commendable aspirations of my esteemed friend, Pandit
Madan Mohan Malaviya, should not be achieved. (Voices: ‘Do you
fix the time?’’) My friends, Sir, make a mistake, I think,—1 suy 1t
v:ith all respect to them,—they make a mistake in scoffing at the smallness
of the beginning that has been made at Dehra Dun. The largest oak
that ever grew started as an acorn. I have personally, in common with
other Members, though 1 went alone, visited the Dchra Dun College,
and, owing to the kindness and courtesy of Colonel Houghton, I saw every
part of it, including some of the cadets; and I realised that in that College
Indian luds were being truined in character and discipline and idcals in a
manner which, before that visit, I did not consider possible. The College
deserves the admiration and support of every true Indian, and I hope that
Government will so far sympathise with the proposal now anade as to
consider the early enlargement of that institution. May 't be remembered
one day as the cradle of a united Indian people of high ideals, character -
and discipline—of a people able to govern themselves and to defend them-
selves against foreign aggression. I am bound to confess that such accusa-
tions as Mr. Jinnah was pleased to hurl against Englishmen in general
and the Government in particular do not invite or encourage a sympathetiz
attitude towards the cause he advocates. (Mr.,M. A. Jinnah: * T don’t
want sympathy; I want justice.'’) But we must think only of the cause,
and do what we can to eave it from its friends. Mr. Jinnah laid a charge
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of dishonesty, of want of bona fides against Englishmen generally. Let
pim first be honest to himself. His whole argument rested on a false
foundation—'* We demand this "', ** the country, the people want that ’’,
wnd so on. If Mr. Jinnash was able to speak on behalf of a united people,
1f there existed such a nation as he imagined for the sake of his argument,
his contentions would be unnnswerable. But he knows, as we know, that
he has bullt up & superstructure which has no foundation. Let us take a
practical view of the proposal before the House. Let us assume that.
an Indian Sandhurst had been started, beginning with an English staff as
‘suggested by Pandit Madan Mohan Malaviya. I wonder how long it would
be bhefore a majority in this House would insist on & complete indianis-
ation of that staff. Then, let us go on until wo find ourselves with Indian
units commanded By Indian officers. Can my friends honestly and seriously
think that communal differences and caste jealousies would then disappear?
How long would it be before battalions which were started shoulder to
shoulder found themselves face to fuce in opposite camps? S8ir, I am no
pessimist. I know of what Indians are capable, even without European
leading. I remember with pride—and who can ever forget ?—what a small
handful of Sikhs did at Wana a few yvears ago. (4 Voice: '' Guru-ka-
bagh.”’) But the people of India are handicapped by that constant
struggle of class against class, that habit of distrust between man and
man with which the country is honeycombed. Tt is our duty, despite
distrust misrepresontation and calumny, to try and promote that unity
for which Mahatma Gandhi has prayed and fasted and which we all desire.
One step is the training up of character in the youth of the country,—
to teach that vouth habits of mutual trust and manliness, of belief in
motives and purpnses which will rise above racial and communal jealousies
nnd ruspicions: so that, we may have a building up of a national army
side by side, ns it were with the nation which it is to serve. I think
the amendment of my friend Diwan Bahadur Rangachariar has much to
recommend it. but he narrows down the composition of the committee to
non-oxperts and he unduly limits the scope of the committee’s functions.

Diwan Bahadur T. Rangachariar: How do I do so?

Oolonel Sir Henry Stanyon: I think the matier is one for a ccmpetent
Committee with power to examine the whole subject in its administrative
as well as its purely financial aspect, and I recommend that suggestion
to the Government.

His Excellency the Commander-in-Ohief: Sir, I have listened during
this debate to some extremely interesting and in some respects illuminating
speeches. The subject of the Resolution has been spread by Hondurable
Members who have spoken over a very wide field. Many speakers have
entered into the intricacies and the details and the general question of the
Indianization of the Army as a whole. I do not think that that is really
part and parcel of the Resolution as put forward by the proposer and as
included in the amendment which has been proposed by Mr. Rangachariar.
I do not, therefore, think it necessary for me to deal with that larger and
wider question, for there will be other opportunities of dealing with it
later on, and I propose to confine myself more to the specific Resolution
which has been placed before the House. I have noticed in several
speeches, howeyer, a reference both to the system which now prevails in
the Dominions and to what has been accomplished by Japan in respect of
her_ military re-organisation. At one time it was my business to study

»
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that organisation in Japan and to see how it had been brought about. . The
speaker who has just sat down has already, I think, given the House a

complete answer to any comparison which is possible, or rather I would
say impossible, between this country and Japan . . .

Pandit Shamlal Nehru: I hope Your Excellency does not agree with Sir
Henry Stanyon on other points.

His Excellency the Commander-in-Chief: . . . and nore than that I do
not propose to say. I do rather resent the attitude, I might almogt say the
accusation, that has been made against the Government and to some extent
against me personally by Mr. Jinnah.

€

Mr. M. A. Jinnah: Sir, may I explain that it was no personal accusa-

tion at all? But I do maintain my charge against those who arc respon-
sible for the government of this country.

His Excellency the Oommander-in-Ohief: He inginuated . . .
Mr. M. A. Jinnah: Not personally.

His Excellency the Oommander-in-Ohief: He insinuated that the Gov-
ernment, since those Resolutions in 1921 and 1923 that have been referred
to, have done nothing in this direction. That is wrong and I think I
ought to tell the House that this question of an Indinn Sandhurst, which
of course is very intimately connected as the basis of any plan of
Indianization, has been receiving our very closest attention since thoge

Resolutions were passed. If I may take the actual wording of the Resolu-
tion, it says:

*. .. early steps De taken for stirting a well equipped Military College in a suitable
localily to train Indians for the commissioned ranks in the Indian Army Bervice and the
necessary amount be sanctioned to start the preliminary work.'

I might almost say that that has been done. Perhaps the House has not
heard of an institution, which is in embryo I admit, called the Kitchener
College of which the Prince of ‘Wales laid the foundation stone when
he came out here and concerning which all the necessary preliminari:s
have been undertaken and settled with very great care by myself ani
my ussistante—a College the strength of which, the organisation of
which, the site of which, and the cost of which have already been agre:d
to, and which, so far ns this Resolution is concerned, fulfils what the
proposer claims. Now, this College as & memorial to my distinguishad
predecessor will cater for the sons of soldiers, officers, non-commissionzd
officers and men ag a fitting memorial to that great Yield-Marshall,
It will train them for a period of years and it will enable them to
obtain commissions in the Indian army but they will not be Kings
commissions. They will serve in the ranks for a period and rise 10
commissions which will be either Viceroy's commissions or Dominion
commissions as the case may be, and that College, so far as the terms
of this Resolution are concernel, will fulfil what the proposer wants.
But I know that at the back of his mind this is not what he wishes
or what the House intends and therefore I do not pretend that sthe
Kitchener college fulfils the requirements which are at the back of the
minds of Honourable Members. They want a college which is going 1o
produce Indians with King's Commissions in this country to officer the
Indian army. (Mr. M. A. Jinnah: “‘That is what the Resolution says."’)
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There is nothing about the King's Commission. You rcad it again. (M-
M. A. Jinnah: “‘Commissioned ranks in the Indiun Army”.z I think
one spesker in referring to the King's Commission was u little déubtful
as to whether it was really sufliciently important thut these officas
should be given King's Commissions. Personally, 1 look upon it as of
the highest importance, and one of the main reasuns, if not the main
reason, why 1 am reluctant to see an Indian Sandhurst established too
soon for 1 want to pass as muay young Indians as possible through the
Sandhurst in England, and get them King’s Commissions in the Army,
s0 us to form an adequate nucleus of the future Indianised army. 1f
sou institute n Sundhurst in this country too soon you will not have u
sufficient number of officers who passed through the home Sandhurst
w0 form u satisfactory basis on which to build your Indianised army and
it is for that reason that I counsel delay. An amendment has been
pioposed to this Resolution. That amendment 1 con almost—I will not
say quite-—nccept. On the paper there is another smendment. Unfor-
tunately, the proposer of that umendment has not put it forward. To
me it is preferable to the amendment that has been put forward and
1 do not know whether I should be in order if 1 were to take the
amendment that has been put forward in the name of Bir Sivaswamy
Aiver and propose it myself. At any rate that amendment is more
acceptuble to me than the amendment that has been put forward and,
if Sir Sivuswamy likes to introduce jt, I shall be prepared to accept it.
There is one point with reference to the Resolution to which 1 ought
to refer. That is that early steps be taken for starting a well-equipped
college. Early steps i8 a somewhat ‘indefinite term especially when you
come to consider the complications and the difficulties of this really
gerious snd important problem, I am quite prepared to accept a com-
mittee on the lines that have been proposed or that might huve becn
proposed by Sir Sivaswamy Aiyar. Let them set to work at once to
examine this problem und to ndvise ug. The Government will submit
to them nll the evidence that it is possjble to get on this subject anl
a eommittee somewhat on the lines of a commitiec that recently sat
in connection with the Auxiliary and Territorial Torces (the report of
which will shortly be in the hands of Honourable Members) is what I
have in mind and is what 1 am prepared to accept. I feel every
sympathy with the views that have been cxpressed with regard to the
creation of this college and I want to help you and I want you to help
me to solve this intricate, difficult and important problem.

Diwan Babadur M. Ramachandra Rao (Godavari cum Kistna: *“Non-
Muhammadan- Rural): Flis Excellency the Commander-in-Chief has
expressed his general sympathy with the Resolution of my Honourable
friend Mr. Venkatapatiraju. I have one or two difficulties in under-
standing the exaot position and I wish to place certain considerations
before this House so that the issues may be olarified. His Excellency
has expressed his preference to the amendment which stood in the name
of my Honourable friend Sir Sivaswamy Aiyer. The difficulty about
that amendment is that if that is adopted, we shall be going back ~n
the position that has been established on the two previous occasione
on whigh this subject came up for consideration in the House. I may
perhaps invite His Fxcelloncy the Commander-in-Chief's attention to the
proceedings of this House on the 4th July-1928. The' amendment that
was proposed on that ocoasion (and that was accepted by the Gov-
ernment) was that the first favourable opportunity should be taken of
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representing once more to His Majesty's ‘Government the necessity and
the desirability of giving effect as soon as circumstances render it practic-
uble and advisuble to do so to the Resolutions 7, 8, 9 and 12 of the
Legislative Assembly passed on the 28th March 1021. Honourable
Members will sec that, so far as this House was concerned, the Resolu-
tion that wag adopted in July 1923 asserted thut representations should
be made once more to His Majesty's Government that an Indian Sand-
hurst should be established. That being so, we are not prepared o
deviate from the position that has been taken up on the two previous
occusions and that is the difficulty which is felt in regard to my Honour-
able frend Sir Sivaswamy’s amendment which would leave this questior
open again for consideration.

Well, Sir, that is the first point that I should like to bring to His
Excellency's notice. In regard to the general question the Commander-
in-Chief tas really evaded the question of the Indianization of the army
a8 a whole. B8ir, this has a great bearing on this question of the estab-
lishment of a militury college in this country on the lines of Sandhunst.
Honourable Members will see that Mr. Burdon's position wuas that at
present only 10 commissions are open to Indians in thig country and
provision has been made in the College at Sandhurst for' the training
of this number, and if A Sandhurst is established in this country the number
of commissions that” are now available are so-small the opportunities
for trainng would be so few that the cost of the whole show would
be much greater than it would be if the number was larger. That is
the position to which 1 should like attention to be drawn so that the
Commander-in-Chief may be in a position to see the bearing, the re-
levaney of the wider question being brought under consideration. I would
like to ask Mr. Burdon and His Excellency the Commander-in-Chief
if an Indian Sandhurst is to be established in this country what would
be the namber of men navailable for, training. Unless you decide that
larger question of policy and iflcrease the number of cadets thg objection
that Mr. Burdon has taken will remain. Therefore, B8ir, the mere
acceptance either of this amendment or of the Resolution as originally
proposed would not solve this question, and if only 10 commissions ars
made available Mr. Burdon’s objection will not have been taken away.

Sir, the second point with reference to this question is that it is
assumed that provision for satisfactory training of a larger number of
Indian cadets would be available in the United Kingdom. 8ir, I had
something to do with a committee which went round all the Universities
in 1922. On that occasion we brought under review the conditions under
which Indian students are receiving education at present at the various
Universities, and one-of the questions that was specifically referred to
us was as to what provision could be made in the United Kingdom for
the .training of Indians in the nautical colleges in that country. We had
to go into this question and we found that it was impossible to secure
suitable training in the nautical training colleges in the United Kingdom
on various grounds. For one thing it was said that the colleges are
ot open to anybody except subjects of His Majesty born in tha United
Kingdom. Similarly, the question of facilities for University education
was also a subject for our consideration. In regard to University gtudents,
the general position was that the Universities in Great Britain expressed the
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ojinion, and it was so stated by Sir Theodore Morrison, that they could
only absorb a certain number of foreign students. I should like to quote

his words:

‘' 1 beg the commiitee to realize that no University can absorb more than a limited
and rather a small number of foreign students. A University is a corporate body
with traditions of a certain characteriatic tone. It has a personality of its own and this
personality would be destroyed or distorted by the influx of o large number of strangers,
and no University will tolerate this transformation.’’

May 1 ask His Excellency- the Commander-in-Chief whether Sandhurst
will tolerate any more Indians than ten? What assurance have His
Majesty’'s Government given him on this score? Is there any assurance
that the training institutions in the United Kingdom, Woolwich for
instance, would receive any student at all and that Sandhurst would.
receive more than ten students per annum? On that point, Sir, we:
have had no assurance whatever; and from this point of view it seems to:
me, Sir, that the decision which has been reached by the Lytton Com-
mittee, namely, that the training and educational facilities should be-
developed in this country solely from the point of the needs of this:
country is the soundest view that could have been come to in regard to-

this matter. -
S AB g
His Excellency the Commander-in-Ohief: I might perl‘mw hat¥;
at once, S8ir, to save time. When you speak of “‘assi S e Ve

nothing in black and white; but I have discussed thc quastions With ajp.
authorities both at «Sandhurst and with the General Stard at the Wa. -
Office, and both are prepared to accept more lndians.

Diwan Bahadur M.” Ramachandra Rao: How many, Sir?

His Excellency the Oommander-in-Ohief: I did not discuss any actual
numbers, but considerably more than go at present.

Diwan Bahadur M. Ramachahdra Rao: When we come to discuss the
matter in detail, I feel that difficulties would be urged that more-

Indians cannot be taken.

His Excellency the Commander-in-Chief: I do not agree to that. I
do not think you will find that difficulty. I have discussed the matter-
with the authorities. They are not at all antagonistic in the way the:
University authorities are. )

. Diwan Bahadur M. Ramachandra Rao: Is the opinion in the University
circles in this matter different from the militarv circles.

_His Excellency the Commander-in-Ohlef: That is quite right; it is
quite a different circle. And we know that at present they are tavourably
disposed towards it. We had better wait and see.

._The Honourable Sir Bhupendra Nath Mitra: The circumstances are-
different.

_Diwan Bahadur M. Ramachandra Rao: Whatever that may be, I
think, Sir, that this question of the education of those who wish to have-
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a military career must be considered from the point of view of the require-
ments of this country, and unless some such steps ure taken us is proposed
in this Resolution, 1 do not think, Sir, we shall really be advancing
the position any further. Bir, in regard to the scheme of self-govern-

ment for this country, st the last debate in March last Sir Malcolm

Hailey made a great deal of the fact that we are not as yet prepared
to tuke the defence of this country on our shoulders, but when we come

forward with proposals for giving us opportunities for. the establishment

of institutions for training. all kinds of difficultics are pointed out. There-

fore, Sir, I think there is a good deal to be said for the consideration of

the wider problem which has been raised by my friend, Mr. Jinnah, and

which received the support of my Honoursble friend, Sir Henry Stanyon.

As soon #s you make up your mind once for all to see that this question

is placed on a sound footing, us my Honouruble friend explained—it may

be 10 years, or 12 years, or 15 yeurs, or 25 years or 30 vears—vou will

be in & position to see how the necessary requirements for the education

of those who wish to have a militury career can be placed on a satisfactory -
footing. Unless some such thing is done, the mere acceptance of this

lution will not take the case much further than it is now. . I do not
viver wish to minimise the difficulties of the situation.

j‘" 3 -

ble Sir Alexander Muddiman (Home Member): Sir, with
.1 beg to move the following amendment:

i t’}.l v _,,.;:4: i
R A ;
‘,fSuml‘{gmﬁsug‘-
6 X1 THSY the fbllowing be substitated for the origmal Resolution :

‘ This Assembly recommends to the Governor General in Council that & Committee
including Indian Members of the Legislature be immediunfgly appointed to investigate
and report :

(a) whether it is not practicable to establish a military college in India to train
Indian officers for the commissioned ranks of the Indian Army;

(&) if so, how svon should the scheme be initiated and what steps should be taken
to carry it out; and

(¢) whether if a miliurg:ollege is established in India it should supersede or be
supplemented by Sandhurst and Woolwich so far as the training of Indian
officers is concerned '."

An Honourable Member: Will you kindly read the first part again?

The Honourable Sir Alexander Muddiman: It is in fact an amendment
which is already on the paper—Sir Bivaswamy Aiyer's. Bir, 1 must
spologise for stealing my Honourable friend's thunder but as he will not
move his amendment, I am moving it. I am very much struck by one
note in this debate, . Sir, and I think it is & note which I am
sure will be very carefully borne in mind in future discussions of
oonstitutional questions, and- it is this, that one of the most
important things for those who look forward to self-government
and , self{governing institutions in this country is the provision of
.an army for India itself. Mr. Jinnah brought that forward very strongly.
It bas however been suggested by him, and His Excellency the Com-
mander-in-Chief has repudiated the suggestion, that the Government of
India are not wholehearted in this matter, that they are playing with the
House, that they have no desire to help, that they are replly obstructing,
and that they are not taking the matter seriously. 8ir, it is & very grave
<charge. It amounts to this that we repeatedly say things which we do
not mean. His Fxcellency has repudiated that, and his real earnestness
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is well established by what has already been dove. 1 should deprecate
the House catching hold of straws, alleged pledges, when the substance 18
offcred to them, and I suggest that the amendment that 1 have brought
before the House makes s practical step forward. It gives you a Com-
mittee to investigate these matters, which you have very greatly at heart,
which are fundamental, as I agree, and which must. necessorily
precede advance in the direction which you have so much at heart. On
the tcchnical side of the matter you will not expect me to express an
opinion. That has been fully stated by the speakers who are properly
advised of the circumstances which are germane to these military institu-
tions. 1:am not saying whether an Indian Sandhurst is a good thing or
not. I am not competent to express an opinion. You have professional
advisers on. that. But this Committee, I submit, should satisfy Mr.
Jinnuh and those who have spoken on thgt side. 1 do advise_the House
very earnestly to accept the proposal that I have made. S8ir, I move

the amendment.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham
mudan Rural): May T know whether the words ‘‘commissioned ranks’
again do not introduce, Sir, the difficulty which His Excellency the
Communder-in-Chief mentioned, namely, His Majesty's commissions, or
conunissions in this country?

. His Excellency the Oommander-in-Chief: That is what they will
«consider.

Mr. 0. 8. Ranga Iyer (liohilkund and Kumaon Divisiopns: Non-
Muhammadan Rural): Sir, the amendment that the Honourable the
Home Member has moved has, in my opinion, created a new situation.
Sir, 1 am not speaking on behalf of my party, but I am speaking for
muysclf when I say that it has certainly created a new situation, a
situntion different from the one which was developed by my esteemed
friend, Sir Henry Stanyon. The position that he took up was the posi-
tion which perhaps the Statesman of Calecutta took up in the year 1913.
I thought, Sir, that the Government would not tuke up that attitude, and
I am glad, Sir, that the position of the Honourable the Home Member
‘is certainly different from the position of Sir "Henrv Stanyon, and I
shall tell you presently how the position is different. Here you are pre-
pared to explore fresh avenues. You are prepared to take practical steps
‘to inquire into the conditions to establish a military college; but, Sir,
aceording to Sir Henry Stanyvon there is no kind of analogy between India
and the eolonies. Fur coats are very good for Canada, but I do not think
fur econts are very had for my constituency. I come, Bir, from Rohil-
kund, which is a very big constituency. and a much smaller and ceolder
constituency, Kumaong "'These two divisions, especiallv the Kumaon Divi-
:sion, had sent the best of goldiers to the war, I think they are as brave,
a8 heroic, as capable of venturing and sacrificing as any race that may be
called martinl or as any powerful martial race in any part of the world.
The Government know the record of the soldiers of Kumaon. There are
:algn other martial races in India and they have also educated men who
-conld fight. My friend, Colonel Crawford, did not appreciate that fact
because he is ill-informed. He does not know that there are several
-educated men among the martial people in Kumaon. Kumaon i{s one of
the most advanced Divisions in the United Provinces consisting of
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.educated people, very brave people, and very hardy people. 'They live
in the Himalayas braving the inclemency of the weather and they have:
also braved the difficulties of a very difficult war.

Sir Henry Stanyon was telling us: How can we face these facts, facts.
of communul differences, fucts of caste differences, and so on and so
forth. We faced them during the war and 1 shall make a present to Sir
Henry Stanyon of the observations of the Montagu-Chelmsford report.
What do they say as to how we faced those facts? They say that we
faced them remarkably well. 1 shull quote the words. ‘‘The war was
not yet over.”’ (They were writing it in the middle of the war.) *‘ It had
reached a stage when India put forth all her strength in the struggle.”
Everybody has recognised that,Indin gave her best in the circumstances
which overwhelmed the feelings of Knglishmen in England but has not.
perhaps opened the vision of my Honourable friend from Lucknow. It.
has been recognised by everyhody that India put forth all her strength in
the war. And the Report further says:

‘“ The Government of India is anxiously devoting its attention to the hest means:

of putting forth the maximum strength of the country with the co-operation of the:
Indian people.”

I would ask Sir Henry to read the report.

Sir Henry Stanyon was talking of trust and co-operation. Bir, we
gave you co-operation during the war. We gave you trust. We did now
take advantage of your calamity. We did not say, ‘' Your calamity is our
opportunity.”’ What did Mahatma (Gandhi do? He, a believer in non-
violence, was finding recruits for you. Such were the fucts. Is it fair,
therefore, on the part of a responsible Member coming to this House and
saying, ‘‘You must give us trust; you must give us co-operation.”” We
gové you co-operation for many years. You had our emtire trust. For
the last 150 years you had the entire co-operation of Indians. But how
many Indian officers are there in the army to-day? Was it not Lord
Hardinge who said: India was bled white, white of British and lndl_an
soldicrs during the war? Was it not the time for us to create a revolution
if we wanted to create a revolution? Revolutionaries were there in India
then, but what did the revolutionaries do? I know, Sir, that revolutionaries:,
preferred to enroll themselves. They went to the war. They gave their:
best blood, for what, for saving democracy for the world. It was said that
the wnr was fought to make the world safe for democracy. But we know
from what Sir Henry Stanyon has said that the war was fought to
consclidate English autocracy in India. If that is the position that you take,
there can be no kind of union. But fortunately, Bir, the amendment
develops a new situation.

Mr. President: If the Honourable Member wild address himself to the:
new situation, it will not be necessary for me to save the debate from:
irrélevance.

‘I.r. 0. S. Ranga Iyer: With due respect to you, g'r, I thought,
view of the observations made by Sir Henry Stanyon, it was necessary to
explain the difference between that impossible position snd the position
that the amendment creates. Confining myself at present to this
amendment, I must say there is one fundamental difficulty in the
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acceptunce of this. amendment, which would be very easily removed by
the leaders of both sides putting their heads together. The amendment
says that a committee should investigate and report :

_ ‘“(a) whether it is not practicable (I emphasise this) to establish a military college
in India to train Indian officers for the non-commissioned ranks of the Indian Army;

(&) if so, how soon should fthe scheme be initiated and what steps should be taken
‘to carry it out; and

(c) whether if a military college is established in India it should supersede or he

supplemented by Sandhurst and Woolwich so far as the training of Indian officers is
«concerned.”’

This amendment unfortunately wants only a mere investigation and a
report on “*whether it is practicable’’, etc. 1 want something more practical.
Further it does mot specify how long the investigation is to take, when the
report will be published, and whom and what number the committee is to
consist of. 1 do not see why it should not specify the steps that should be
taken for the estublishment of a military college. I know the amendment
contemnlates an inquiry whether Sandhurst should be supplemented or
superseded. I think, Sir, that this matter must enlist the most carcful
consideration of this House, for the (Government appear to be prepared
to depurt from a position from which they have been so unwilling to
depart, and when they are bresking new ground, when they are trying to
solve u difficult problem, it may not be possible for us to get an amend-
ment to our entire satisfaction. Therefore 1 want the House carefully to
congider the matter and try to come to an understanding if it is really
possible,

Sardar Bahadur Oaptain Hira 8ingh (Punjab: Nominated Non-Official) :
Sir 1 rise to support the smendment moved by the Honourable the Home
Member. Sir, a very complete and a very full inquiry into the whole
problem of higher military education is most necessary because it must
be remembered that this is a matter of very great importance. We do
not want to rush the Government, nor do we want to rush ourselves into
hasty and ill-considered schemes, for upon the military schgx:ne which is
adopted now will depend the whole future of India. The military experts
and we cannot afford to make any mistake. 1 therefore suggest, Sir, for
the consideration of the Government and of this House that a large com-
ittee, the, larger the better, should be appointed. to examir!c the whole
question of the higher military training for which this Resolution has been
moved. 1 go further. The following may be added to the amendment:

« That this inquiry should not be confined to India only. The Committee should
visit England, France and the continent and examine the system in force there.””

I know nothing will beat Sandhurst because it carries the reputation of
generations behind it, and nothing will beat the British cadets who also
possess several hundred vears’ traditions behind them. But we may have
by this means all the materials before us on wh lch_ to make rf:ct)mmendnt-lopg
to the Government of India as to what is best suited to India’s needs. Bir,
T know that this sort of inquiry will cost a lot of money, but my Honour-
able friend Pandit Madan Mohan Malaviya will no doubt collect and gather
the money to meet those expenses.

Pandlt Shamlal Nehru: May I inquire, 8ir; if the Honourable Member
is not satisfied with his present lot?
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Sardar Bahadur Oaptain Hira Bingh: Yes, certainly. But this is a.
matter of great importance and I commend my suggestion to His Excel-
itnoy and the House for- their consideration, With these remarks, Bir, 1
support the amendment.

Mr, V. J. Patel (Bombay City: Non-Muhammadon Urban): Sir, I
rise to oppose the amendment moved by the Honourable the Home Member.
As I understand that amendment it menns that this Assembly is asked
to go back on the position that it had taken up in the years 1921 and 1923.
In 1921 -this Assembly passed a Resolution recommending the establish-
ment of a military college in India and that Resolution wus accepted by
Government. Government do not know how to get out of that position now
and want the assistance of this Assembly. In 1928 when another Resolu-
tion asking Government to urge upon His Majesty’'s Government the.
necessity of giving effect to the former Resolution was moved, the Govern-
ment themselves moved an amendment on somewhat similar lines. This.
is the amendment which the Government themselves moved:

*“ That for the words ‘urging upon’ till the end of the Resolution the following
be substituted :

‘ take the first favourable opportunity of representing once more to His Majesty's
Government the necessity and desirability of giving effect as soon as
circumstances render it practicable and advisable to do so to those portions.
of Resolutions Nos. 7, 8, 10 and 11 of the Legislative Assembly passed on
the 28th March 1821 which have not yet been carried out '.”

Now, Sir, this means that the Government themselves agreed to move His.
Majesty’s Government urging upon them the necessity of giving effect to.
the Resolution passed in 1921. Government had accepted the Resolution
of 1921 and Government had in 1923 by moving this particular amendment.
themselves accepted the position which the Assembly had recormnmended
in 1821. That being so it is clenr that the Government have been com-
mitted to the establishment of a military college on the same lines as
Sandhurst in India. We do not know whether any action has been
tnken by Government on the Resolution passed by the Assembly
in 1923. My Honourable friend Diwan Bsahadur Ramacliandra LRao very
pertinently asked the Honournble Mr. Burdon to tell this Assembly whether-
any action has been taken by Government on this Resolution or not. My
Honourable friend Mr. Burdon has not vet answered that question. I would
once more ask Mr. Burdon if he could say whether any action has been
taken on the amendment of* Government accepted by this Assembly in
1928 or not. The fact secms to be that the Government now want to get
out of the position to which they committed themselves in'1921 and 1923.
His Excellency the Commander-in-Chief—no, T think it was the Honourable
Mr. Burdon who told us it was the fag end of the day when the Resolution
wns discussed in 1921 and that Government had not sufficient time to
consider the implications of the Resolution. My friend Mr. Jinnah says
that perhape it was a mishap on the part of Government that they accepted
this Resolution. But in 1923 what was there? Will Mr. Burdon tell me
why'* Government themselves moved the amendment that they would
represent to His Mnjesty's Governwent the desirability and necessity of
entablishing g military college in Indin. We might put down the first
Resolution passed in 1921 fo inadvertence, but what about the amendment
which Govermment themsclves moved in 1923? The reason why I oppose
the amendment of the Honournble the Home Member is quite clear. It
is this that, if this amendment is carried. it will put us back. The amend- .
ment asks us to go back on the Resolutions which this Assembly accepted
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in 1921 and in 1923, What does the pmendment of my Honourable friend
the Home Member say? It says that a committee should be appointed
to consider ‘‘ whether it is not practicable to establish a military college *'.
The practicability of establishing a military college, the necessity of estab-
lishing a military college, the desirability of establishing a military college
has been accepted twice by this Assembly, and now again we are asked
to appoint & Committee to go into the question of considering whether it
is practicable to establish a military college or not. That means that we
have yet to go into that question; the question remains open. But I say
that the question is mo longer open. It has been twice decided, and we
are now asked to give the Government an opportunity of discussing the
question ns to whether it is practicable to have a military college or not.
As a matter of fact, Sir, my own view is, that the Resolution of my friend
Mr. Venkatapatiraju is too moderate. If we had our way, we would at
once start half a dozen military colleges in this country, because the
argument that we are not prepared for self-defence is alwavs thrust into our
faces when we nsk for more constitutional rights. And if we had the
power to do as we liked, the first thing thut we would do would be to
establish half a dozen military colleges and secure trained and cnpable
experts from Germgny, from America, from Belgium and from other
countries to teach our youngmen. This is, however, beside the point. My
friend Mr. Raju has asked the Government by his Resolution merely to give
“effect to the Resolutions to which they themselves were a party in 1921
and 1923, My Honourable friend Diwan Bahadur Rangachariar is quite
right when he snid that the Government have become unreasonable. They
were reasonable when thev accepted the Resolutions in 1921 and 1928,
but for obvious reasons they have now become unreassonable and refuse to
abide by their own Resolutions. '

His Excellency the Commander-in-Chief was indignant when my friend
Mr. Jinnah charged the Government with want of bona fides. What does
this show? This amendment moved by the Honourable the Home Member
clearly proves the want of bona fides on the part of Government. And in
whom did my friend the Home Maember find a supporter to his amendment?
He found a supporter in Captain Hira Singh who is alwave ready to support:
Government in any matter, Sir, there is no reason to be indignant. The
fact is there. Government do not wish to advance a step further., That is
the position. They alwpys come out with practical difficulties. Practical
difficulties-there are always in the world. DBW% where there is a will there
is & way. The instance of Japan hns been quoted, though my friend Sir
Henry Stanyon may not agree with the anplogy. Fifty years ago in Japan
there were no industries worth the name, there wore no railways there,
there was no military. But there were the people determined to move on,
and there was the,Government willing to make the Japanese people a nation.
In forty vears’ time, they did evervthing. They established their industries,
they built their own railwayvs all through, and they have now the best.
army in the world to-dav. Thnt is the position. But here the Government
of India do not wish to move on. Once Indin has an army of its own,
then the only excuse of Government to keep their hold on this country

disappears. That is the difficulty. If Tndia has got a mational

4ru army ready to defend herself against foreign aggression, her
claim #o self-government would be unassailable. And if we have our army,
then the onlv course open to vou would be to carry out our orders. At
present vou to what vou like because the army is under your control and is
not therefore national. We have not got the sanction of an army behind the:
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words we use in this Assembly. That is the reason why they do not want to
make an advance in this direction. There is absolutely no reason why you
should be annoyed when you are chprged with want of -bona fides. There
is no doubt that you do not want to give effect to your own Resolution. His
Excellency told us that he had accepted the original Resolution .and not
the amendment that was moved in 1921, That may be true but what about
1923? Will His Excellency tell us what was the position in 1928 when the
‘Government themselves moved an amendment agrecing to move His
Majosty’s Government to consider the necessity and the desirability of
establishing & military college in India? Not only did the Government
endorse the Resolution of 1921 but they went further. That was the time
when you should have stated that it was a mishap that you accepted the
Resolution in 1921. On the contrary you were of opinion that the
Resolution must be given effect to and you moved an amendment already
referred to by me. §'ou agre#d that you would move His Majesty's Gov-
ernment to consider the necessity and the desirability of establishing a
military college in India. That is the position.” Under the circumstances,
T strongly oppose the nmendment moved by my friend the Honourable the
Home Member. I wish he had not moved it. I am glad my friend Sir
Sivaswamy Aiyer did not move that amendment.

Pandit Madan Mohan Malaviya: Sir, I solicit your permission .to
move oanother amendment. 1 move that the words ‘‘ whether it is not
practicable *’ in (a) of the ninendment moved by the Honourable the Home
Member should be omitted and the following words substituted in their
place: ‘‘ what steps should be taken "’. Bo that («) will read

‘“ to investigate and report :

(a) what steps should be taken in establish a military college in India to train
Indian officers for the commisisioned ranks of the Indian Army.”

I move that (b) be omitted nltogether. Then (c) will become (b):

* (b) whether if a military college is established in India it should supersede or be
-euppleme:lnted by Sandhurst and Woolwich so far as the training of Indian officers is
«conoerned,’’

I further move that the following clause be added as (c):

““to advise at what rate Indiamisation of the Army shall be accelerated for the
‘purpose of attracting educated Indihs to a military career.’

_The rensons for my amendment, 8ir, I will state briefly. As the amend-
ment stands, it snys the committee should investigate and report whether
it is not practicable to establish a military college. 8o far as I understand
English, that implies that in the opinion of the Mover of the amendment
it is practicable to establish a military college in Indin. When vou ask a
man to say whether he is not ready to do so and so, that means that vou
‘indicate your opinion that he is ready. And the words ‘‘ whether it is not
practicable *’ cannot have any other meaning in the English language, so
far ad my humble understanding of it gbes, than to imply that in the
-opinion of the Mover of the amendment it is practicable to establish a
‘military college in India to train Indian officers for the commissioned ranks
-of the Indian Army. What I suggest therefore is the simplifying of the
amendment. After implying that it is practicable to establish a military
college it goes on to say, * If 80, how soon should the scheme be initiated
and what steps should be taken to carrv it out '’. I cut this out because
I huve substituted *‘* What steps should be taken to establish a military
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college *'. That includes the formulation of a scheme and a recommendation
a8 to the time when the scheme should be put into operation. Then I
retain (¢) changed into (b), and I add (c) and ** advise at what rate Indianisa-
tion of the Army should be ucceloratod for the purpose of attracting
educated Indians to a military career "’. It will be no good starting a
military college in India unless young Indians can be assured that they
will have a satisfuctory opening for them after they have received training
at such a college. Therefore, the addition of the last clause suggested is
nesessary. I hope that the Government and the House will agree to
accept this smendment. The Government have said that their object is to
create facilities for giving the best military education to young Indians.
From the remarks of His Excellency the Commander-in-Chief it was clear
that he was solicitous that the military education that.Indians should
receive should not.be inferior to that imparted at Sandhurst. I therefore
hope that he will agree that an assurance to young Indians that there will
be more careers open to them in the Army than there are at present is an
essentipl feature of any scheme which is to be successful.

As to the rest of the amendment, we have already heard a great deal
about the Regolution that was passed in 1921 and also about the one that
was passed in 1923. T do not wish that the matter should be argued in &
pettifogging spirit. I wish that the matter should be looked at from & broad
point of view, and I will accept His Excellency the Commander-in-Chief’s
opinion, if he will read the speech he delivered in 1921, and say whether
there was a word said by him to indicate that he, or the Government which
he represented, did not accept or was opposed to the Resolution of the
Assembly which recommended the establishment of a military ocollege in
India. I quite agrce that His Excellency confined his remarks to the
establishment of a college such as the one which has been established at
Dehra Dun. His Excellency distinctly referred to that. But there was not
& word, 8ir, in his speefh which indicated that the Government of India,
as represented by His Excellency, was opposed to the Resolution for the
establishment of p military college in India as early as may be practicable.
I would also ask him to say whether it is not the training of Indians for
the King's commissions that has been the object of the Assembly through-
out all these digcussions. Tt is not the Vieceroy’s commission, it is not a
Dominion commission that we have been asking for. We gsked for the
King's commissions. We snid that it was our right as subjeots of His
Majesty the King to get those commissions,” and it is to provide training
for our young men for these commissions that our proposals have been
put forward. I hope T cqrry His Excelency the Commander-in-Chief with
me in these two points, namely, that the Government did not oppose the
Resolution recommending the establishment of a military college in India,
that the Government allowed the vote of the House to be unanimous on
that question, and that when His Excellency spoke after the Resolution
had been passed, he did not say one word to indicate his dissent from it,
and secondly that the Government did not oppose the Resolution which was
passed in 1928. T invite attention to the passage which my friend Mr. Patel
read only a little while ago. Take the two Resolutions together. Then
also remember that before the war we had been pleading for years together,
for decades together, even since I joined the Indian National Congress in
18868, for the grant of King’s commissions to Indians. That was one
of the subjects which constantly came up for discussion and on which we
sent up-our recommendations year after vear to the Government. When
the war broke out, T.ord Hardinge, the then ¥iceroy, sent a despafch to
the Government in England and it is an open secret that he recommended

n
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that the King's commissions should be thrown open to Indiuns in a fairly
large megsure. Bubsequently, T.ord Chelmsford’s Government sent up a
scheme and they too recommended that the King’s commissions should be
thrown open to Indians. In the Montagu-Chelmsford Roport also con-
siderable attention was devoted to the recommendation that the King's com-
missions should be thrown open to Indinns. Therefore, all this time we
have been asking that the King’s commissions should be thrown open to
Indians. We have recommended the establishment of a military college
in order that our young men should be qualified for King's commissions.
We did not recommend the establishment of such a costly college in order
to train Indians merely for the Viceroy's commissions. That being so,
in view of the attitude adopted by Governinent so far, an attitude of non-
opposition, to put it at the mildest, to the Resolution ‘of this Assembly, 1
submit that they should agree to the small change which I have indicated
in the amendment put forwprd by the Honourable the Home Member. I
agein say that we should look at the question in a large spirit, and I
appeal to every Member of the House to say whether the words ** whether
it is not practicable '’ do not imply that the Honourable Mover of the
amendment wishes to indicate that it is practicable to establish such u
college in India now. 1 therefore urge that we should agree to accept that
as a fact and to say that the Committee should investigate and report what
steps should be taken to establish a militury college in Indin. And to
make it clear that it is the King’s commission which is meant and not
the Viceroy’s commission or Dominion commission. I would .insert the
words ‘‘ King’'s commissions '* in order not to leave any room for doubt at
a future date. I would read it like this: ‘‘ to train Indian Officers for
King’s commissions in the Indian Army.”’ (4 Voice: ‘‘ There are the
words ‘ commissioned ranks’.’’) I would leave  the wording as it is if it
is understood that ‘‘ commissioned ranks '’ meams King’s Commissions.
But if anybody is going to argue that it does not mean King's commissions
but something else, then I would clear it up by using the words I have
suggested. T think that His Excellency the Commander-in-Chief will agree
that what we Indians have beep urging all these many years is that the
King’s commissions should be thrown open to Indians, and that therefore
that is the point which is now before the House. I hope His Excellency
will see his way to accept this amendment. (Diwan Bahadur T. Rangn-
chariar: ‘' How will you read the present clause (¢)?’’) It will stand
as it is. (Diwan Bahadur T. Rangachariar: ‘' You say ‘if a military
collegge . . .’ Why do you introduce a doubt there? '), *‘ If ** meuns
‘“ when "’ there. My last clause is ‘‘ to advise at what rate Indianisation
of the Army shall be sccelerated for the purpose of attracting educated
Indians to a military career.”” That is my amendment.

Before I resume my seat, Sir, may I, with your permission, remind
His Excellency of how the development of the army took place in Japan?
Tt is. true we have got here many religions and many races, but Hia
Excellency will remember that Japan built up patriotism in her sons by a
deliberate, persistent, long-continued effort in educating them in patrio-
tism and by a regular system of training for the army for national defence
which they were taught to regard as a matter of pride; that it was the
result of years of persistent education of the Japanese that built up their
magnificent patriotism. I believe, Bir, that, though we profess different
religions, we people of India are nearly all of one race, and have lived under
the influence of a common Government for over 150 years, and if the proper.
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kind of education is given, if the proper scheme is adopted, we shall show
not less patriotism than the Japanese have done. Our misfortune has been
that some of the finest things which England had it in her power to give
to or withhold from India have been withheld from us. I join with
Colonel Crawford in paying a tribute to English public schools. These
schools unfortunately have not been established in India. We gsk for the
establishment of a military college because we believe that comradeship on
the grounds of such a college between Indian youths of different creeds
- and castes will be the best antidote to communal and narrow feelings. I
expect, Bir, that if this colloge is established it will be the means of pro-
moting the purest and the noblest patriotism among Indians of all classes
and creeds, und that is the reason why I commend this amendment to the
consideration of His Excellency and the other Members of the House.

His Excellency the Oommander-in-Chief: The last two spcakers have
made it perfectly clear to me, and 1 suppose they think they have also
made it clear to the House, that on the occasion upon which I accepted
on behalf of Government an amendment and a Resolution bhoth in 1921
and in 1928 I was not quite so well verded in the methods of this House
ag I am to-day. 1 therefore propose to go a little more warily now than
I did then, I am not gong tor be caught napping again. Much as I
appreciate tho amendment proposed by the Honourable Pandit, I am sorry
it 18 quite impossible for me to accept it. In the first alteration that he
proposes in paragraph (a) he makes a really material change in the wording
ot the original amendment and that, I am afraid, is more than I can
accept. The addition that he makes to paragraph (¢) which will become
jaragraph (b) in his new amendment of course extends the purview of the
committée to a much wider area than I originally intended. I am afraid
therefore I can accept neither.

Oolone] J. D. Orawford (Bengal: European): I desire to state that I,
and my colleagues are prepared to support the amendment brought forward
by Government, by the Homourable the Home Member. We do so
because we are not, as the Honourable Mr. Jinnaly would have us suppose,
opposed to this problem., We desire that it should be examined very
carefully because it is an important problem and we should endeavour to
fnd what is the best solution of the difficulty. .My own feeling lica very
much in the fuct that what we really want so much, I am now talking from
the point of view of the officers of the army, is that our young boys of the
nge of 9 upwards should have the training which will enable them to
Lenefit by a technical course at a military college. Without the education
which is provided by our public schools training at the military oollege
vwould greatly lack much of what is required and I trust that, if the
smmendment, as moved by the Honourable Sir Alexander Muddiman, is
accepted by the House, the scope of the committee would include the
guestion of the training of our youths as well as that of the provision of a
military college. It is fairly evident that the desire of the House for the
dignity of King’s commissions is very great indeed and they- are deserving
of that dignity. In view of that fact I feel it is somewhat expedient for
this House to accept the amendment as put on the paper by Sir Sivaswamy
Aiyer and as moved by Sir Alexander Muddiman. Because if we fail to
vceept that améndment and endeavour to give too much in the nature of
directions to our committee, are not we surely rather stating that we are
somewhat nervous of our case? T would also congrat.ulate the Government

-
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cn, in this debate, not having started off the debate by giving a lead as
they so often do to the House but allowing the debate to develop und
then coming forward with a concrete suggestion. I trust that- this House will
realize the very substantial concession that has been made in the Govern-
ment smendment. (4 Voice: ‘* A going back.’’) No, 8ir, it is not a going
back, it is a distinct advance forward. We will be able ourselves to
consider the problem from every point of view and to make recom-
1 endations fully within the scope of this amendment. I trust therefore
ithat my Honourable friend Pandit Motilal Nehru will on this occasion
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support me and the Government.

Several Honourable Members moved that the question be put.

Mr. President: The question is:
‘** That the question be now put.”
The motion was adopted.

Mr. President: The question is:

'

*“ That in the amendment as moved by the Home Member ft;l‘ the .wnrdn ‘ whether

it is not practicable ' the words ‘' what steps should be taken'’ be substituted.’

The question I have to put is that that amendment be made.

The Assembly divided:

-t
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Patel, Mr 6 J.
Piyare Lal, Lala.
Purshotamdas Thakurdas, Sir.
Ramachandra Rao, Diwan Bahadur M.
Rangachariar, Diwan Bahadur T.
Ranga Iyer, Mr. C. 8.
Ray, Mr. Kumar Sankar.
Reddi, Mr. K. Venkataramana.
Roy, Mr. Bhabendra Chandra.
Sadiq Hasan, Mr. 8.
Samiullah Khan, Mr. M.
Sarfaraz  Hussain Khan,

Bahadur. .
Bhafee, Maulvi Mohammad.
Bhams-uz-Zoha, Khan Bahadur M.
Bingh, Mr. Gaya Prasad.
Sinha, Mr. Devaki Prcsad.
Sinha, Kumar Ganganand.
Venkatapatiraju, Mr, B.
Yakub, Manlvi Mohammad,

Khan
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NOES—-3T7. .

Abdul Mumin, Khan Bahadur Marr, Mr. A. .

Muhammad. . McCallum, Mi. J. L.
Abdul Qaiyum, Nawab Bir Sahibrada Mitra, The Honourable Sir Bhupendra
Ajab Khan, Captain. Nath.
Aiiram Hussain, Prince A. M. M. Moir, Mr. T. E. )
Ashworth, Mr, E, H. Muddiman, The Honourable Bir
Bhore, Mr. J. W. Alexander.
Blackett, The Honourable Sir Basil. Muhammad Ismail, Khan -Bahadar
Bray. Mr. Denys, Baiyid.
Burdon, Mr. E. Raj Narain, Rai Bahadur,
Calvert, Mr. H. Rhodes, Bir Campbell.
Clarke, Bir Geoffrey. Rushbrook-Williams, Prof. L. F.
Clow, Mr. A. G. Sastri, Diwan Bahadur C. V.
Cocke, Mr. H. G. Visvanatha.
Cosgrave, Mr. W. A. Bim, Mr. G. G.
Crawford, Colonel J. D. Btanyon, Colonel Sir Henry.
Flemiag, Mr. E. G. Svkes, Mr. E, F.
Graham, Mr. L. Tonkinson, Mr. H.
Hira Bin%l;, Bardar Bahadur Captain. Webb, Mr. M.
Hudson, Mr. W. F, Willson, Mr. W. 8. J.
Innes, The Honourable Sir Charles. Wilson, Mr. R. A,

The motion was adopted.
Mr. President: Further amendment moved: |,

“ To omit clause (#) in the amendment as moved by the Home Member."”

The question is that that clause be omitted.
The motion was adopted.

Mr. Pregident: Further amendment moved:

‘““To add at the end 8 the Home Member's amendment as a new clause (c) : -
‘to advise at what rate Indisnisation .af the Army shall be accelerated for the

purpose of attracting educated Indians to a military career ".”

The question is that that amendment be made.

The motion was adopted.

Mr. President: Further amendment moved:

“To omit the word *if ' in clause (b) and insert the word ‘ when '."

The question is that that amendment be made.
The motion was adopted. ‘
Mr. President: The original question was:

‘““ That this Assembly revommends to the Governor General in Council that early
steps be taken for starting a well equipped Military College in & suitable locality to
train Indiana for the commissioned ranks in the Indian Army Bervice and the neces-
sary amount he sanctioned to start the preliminary work."

Since which an amendment has heen moved that the following be substi-
tuted for the original Resolution :

“ That this Assembly recommends to the Governor General in Council that a Com-
mittee including Indian Members of the Legislature be immediately appointed to
investigate and report 1

(@) what steps should be taken to establish a military college in India to train
Indian officers for the commissioned ranks of the Indian Army;

(¢) whether, when & military college is established in India, it should supersede
or bessupplemented by Sandhurst and Woolwich so far as the training of
Indian officers is concerned ; and

(r) to advise at what rate Indianisation of the Army shall be accelerated for the
purpose of attracting educated Indians to u military career.”
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[Mr. President.]

The question 1 have to put is that that nmendment be substituted for
. the original Resolution.

The Asscmbly divided :

AYES-58,

Abhyankar, Mr. M. V. Mehta, Mr. Jamnadas M.

Abul Kasem, Maulvi, Misra, Pandit Harkaran Nath.
Acharys, Mr. M. K. Murtuza Sahib Bshadur, Maulvi
Ahmed, Mr. K. Sayad.

Aiyangar, Mr. K. Rama. Mutalik, S8adar V. N.

Aiyer, 8ir P. B. Bivaswamy. Nehru, Dr. Kishenlal,
Alimuzzaman Chowdhry, s Nehru, Pandit Motilal

Belvi, Mr. D. V., Nehru, Pandit Shamlal.

Chaman Lall, Mr, Neogy, Mr. K. C. :

Chanda, Mr. Kamini Kumar, Pal, Mr. Bipin Chandra.

Chetty, Mr. R. K. Shanmukham. Patel, Mr. V, J.

Dalal, Sardar B. A. Piyare Lal, Lala.

Das, Pandit Nilakantha. Purshotamdas Thakurdas, Bir.
Duni Chand, Lala. Ramachandra Rao, Diwan Bshadur M,
Dutt, Mr. Amar Nath. : Rangachariar, Diwan Bahadur T.
Ghose, Mr. 8. C. i Ranga Iyer, Mr. C. B.

Goswami, Mr. T. 0. Ray, Mr. Kumar Sankar.

Gour, Bir Hari Singh. . Reddi, Mr. K. Venkataramana.
_ Gulab Singh, Bardar. ' Roy, Mr. Bhabendra Chandra.
Hans Raj, Lala. Badiq Hasan, Mr. B.

Ismail Khan, Mr, Samiullah Khan, Mr. M.

Iyengar, Mr. A. Rangaswami. Sarfaraz  Hussain Khan, Xhan
Jajodia, Baboo Runglal, Bahadur.

Jeelani, Iaji B. A Zé. Shafee, Maulvi Mahammnd.
Jinnah, M M. Shams-uz-Zoha, Khan Bahadur M.
Joshi, N. M | Singh, Mr. Gaya Prasad.

Kazim Ah, Bhaikh-e-Chatgam Maulvi | Binha, Mr. Devaki Prasad.

Muhammad. ' Sinha, Kumar Ganganand.

Kelkar, Mr. N. C. Vonkaumhra]u, Mr. B.

Lohokare, Dr. K. G. Yakub, Maulvi Muhammad.
Malaviya, Pandit Madan Mohan.

NOES—37.
Abdul Mumin, Khan Bahadur ! McCallum, Mr. J. L
Muhammad. Mitra, The Honourable Sir Bhupendra

Abdul Qaiyum, Nawab Sir SBahibzada. Nath.

Ajab Khan, Captain. Moir, Mr. T. E. )
Ashworth, Mr. E. H. : Muddiman, The Honourable Sir
Bhore, Mr. J. W. | Alexander.

Blackett, The Honourable Sir Basil. | Muhammad Ismail, Khan Bahadur
Bray, Mr. Denys. Baiyid.

Burdon, Mr. E. deu. Me. M. C.

Calvert, Mr. H. Raj Narain, Rai Bahadur.
Cluke. Sir Geoffrey. Rhodes, Bir Campbell.

Clow, Mr. A. G. Rushbrook-Williame, Prof. ‘L. F.
-Cacke Mr. H. G. Bastri, Diwan Bahadur C. V.
.Cougmve. Mr. W, A . Visvanatha.

Crawford, Colonel J. D. Sim, Mr. G. Q.

Fleming, Mr. E. G. Stmyon, Colonel Bir Henry.
Graham, Mr. L. Sykes, Mr. E. F.

Hira Bingh, Sardar Bahadur Captain. Tonkinson, Mr. H.

Hudsor, Mr. W, F. Webb, Mr. M.

Innes, The Honourable Sir Charles. Willson, Mr. W. &. J.

Marr, Mr. A. Wilson, Mr. R. A.

The motion was adopted.
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l[lr. President: The question is that the following Resolution be adopted,
namely : .

. !* This Assembly reccommends to the Governor General in Council that a Committec
mtgudmg Indian Members of the Legislature be immediately appointed to investigate
and report :

(a) what steps should be tuken to establish a military college in India to train
Indian officers for the commissioned ranks of the Indian Armyj

(6) whether, when a military college is established in India, it should supersedc
or be su;glemented by Sandhurst and Woolwich so far as the training of
Indian officers is concerned; and

(¢) to advise at what rate Indianisation of the Army shall be accelerated for the
purpose of attracting educated Indians to a military career.

The motion was adopted.

~ Mr. President: I have to announce that in view of 4he fact that nomina-

tions for tha election to the panel for the Standing Committee on the De-
partment of Industries and Labour is short of the amount required by the
regulations, I extend the period of notice for such nominations to 4 o’clock
to-morrow, Friday, February.20th, and similarly the period of notice of
nominations for the panel of the Committee for the Department of Com-
merce is extended to the same hour. The nominations for the other two
Departments are complete.

The Assembly then adjourned till Elcven of the Clock on Friday, the
20th February, 1925.

.
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